
1 7 7  G°vt- °f ‘anion Territories MAGHA 10, 
(Amdt,). Bill t t ■ ,

MR. CHAIRMAN: We take up
clause by clause consideration. There 
are -no amendments to clauses 2 and 
3.

The question is:
“That clauses 2 and 3 stand part 

of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the 
Bill. ,

Clause 1 was added to the Bill.
Enacting Formula

Amendment made:
Page 1, line 1, for “Thirtieth"’ 

substitute “Thirty-first” (1)
(Shri Yogenda Makwanu)

MR CHAIRMAN: The question is:

“That the Enacting Formula as 
amended, stand part of the Bill,”

The motion was adopted.

The Enacting Formula, as amended, 
was added to the BUI.

The Title was added to the Bill.

SHRI YOGENDRA MAKWANA- I 
beg to move:

“That the Bill, as amended, be 
passed.”

MiR CHAIRMAN; The question is:
“That the Bill, as amended, be 

passed.”
The motion was adopted.
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14.55 hrs.
SUPPLEMENTARY DEMANDS* FOR 

GRANTS (GENERAL), 1979-80

MR. CHAIRMAN: Now we shall
take up discussion and voting on the 
Supplementary Demands for Grants 
in respect of the Budget (General), 
for 1979-80.

Motion moved:

“That the respective supplemen-
tary sums not exceeding the am-
ounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to de-
fray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1980 
in respect of the following de-
mands entered in the second 
column thereof:—

Demand Nos. 2, 4, 6 to 8, 10 to 
13, 15, 16, 18, 20 to 23, 26, 27, 29 to 
32, 35, 39, 41 to 43, 47, 49, 50, 52, 54, 
58, 59, 61 to 63, 67, 68, 79, 71, 75, 77, 
to 79, 82, 90, 92, 95, 97, 99 and 100.”

Supplementary Demands for Grants {General), 1975-80 submitted to the vote o f  Lok Sabha.

No, of 
Demand

Name of Demand Amount o f Drmand for Grant, 
submitted to thr vote of the Hou*V

M IN IS T R Y  O F A G R IC U L T U R E  AN D  
IR R IG A T IO N
Agriculture

4. Animal Husbandry and Dairy Development
6. Department of Food . . . .
7. Department of Rural Development .

R r venue 
Rs.

5,52,01,000

-6,59,36,000 

37,35.06,000 
1,80,00,00,000

Capital
Rs.

2»52,24.<j0,000

a. 000

* Moved with the recommendation of the Preiidert.
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8. Department of Agricultural Research and 
Education . . . . . .

io. Department of Irrigation . . ,

Revenue
Rs.

.■ .2 4 ,0 3 ,0 0 0

1 ,0 0 0

Capital
Rs.

1 , 9 7 , 0 0 0

11.

12. 
13- 
H-
15.
16. 
1 8 .

2 0 .

21.
2 2 .  

23-

2 6 .

27.

29.
3°

3i •

32.
35 -

M IN IS T R Y  O F  C O M M E R C E , C IV IL  
"SUPPLIES A N D  C O O P E R A T IO N

M inistry of Commerce, C ivil Supplies and 
Cooperation . . .

Foreign Trade and Export Production . .

C iv il Supplies and Cooperation . . .

M IN IS T R Y  O F C O M M U N IC A T IO N S

Overseas Comm uni cat i o n s Service . . .

Posts and Telegraphs— Working Expenses .

Capital O utlay on Posts and Telegraphs . .

M IN IS T R Y  O F D EFEN CE

Defence Services— Army . . . .

Defence Services—  Navy . . . .

Defence Services— A ir Force . . . .

Defence Services— Pensions . , . ,

M IN IS T R Y  O F E D U C A T IO N  AN D  S O C IA L  
W ELFAR E

Education . . . . . . .

Department of Social Welfare . . ,

M IN IS T R Y  O F E N ER G Y

Power Development . . . . .

Coal and Lignite . . . . . .

M IN IS T R Y  O F E X T E R N A L  A FFA IR S 

Ministry- o f External Affairs . . . .

M IN IS T R Y  O F FIN AN CE

M inistry o f  Finance . . . . .

Taxes on Income, Estate D uty, Wealth Tax 
and G ift Tax . . . .

7,395°oo

2 6 , 8 1 , 8 5 , 0 0 0

4 , 4 5 , 0 6 , 0 0 0

1 1 , 6 3 , 0 0 , 0 0 0

6 0 . 6 0 . 8 4 . 0 0 0  

2 , 2 2 , 5 0 , 0 0 0

1 6 0 , 6 5 , 7 0 , 0 0 0

1 5 . 4 1 . 7 8 . 0 0 0

1 ,0 0 0

7 , 0 0 , 0 0 , 0 0 0

1 ,0 0 0

3 3 , 4 1 , 2 1 , 0 0 0

97»53>°°o

7 3 , 3 4 , 0 0 0

1,000

1,71,00,000

1,000

5,00,000

1 ,0 0 0

2 9 ,3 0 , 0 0 , 0 0 0 -
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27. Department of Social Welfare . . . .

M IN IS T R Y  O F  E N E R G Y

29. Power Developmen 1 . . . . . .

30. Coal and Lignite . . . . . . .

M IN IS T R Y  O F  E X T E R N A L  A F FA IR S

31. M inistry o f External Affair* . . . . .

M IN IS T R Y  O F FIN A N CE

32. Ministry of Finance . . . . . .

35 Taxes on Incom'*, Estate Duty, W ealth T a x  and Gift 
T ax  . . . . . . . .

39. Pensions . . . . . . .

41. Transfers to State Governments . . .

42. Other Expenditure of the Ministry of Financc

43. Loans to Government Servants, etc. * .

Revenue
R s.

7,00,00,000

1.000 

33.41,21,0 0 0

Capital
R<*.

73,34,000

18,51,30,000

278,92,00,000

4,000

1,000

29,30,00,000

26,78,16,000

M IN IS T R Y  O F H O M E  A F FA IR S

47. Ministry of Home Affairs . . . . .

49. Department of Personnel and Administrative Reforms

50. Police . . . . . .  .

52. O ther Expenditure of the Ministry of Home Affairs . 

54. Chandigarh . . . . . . . .

M IN IS T R Y  O F  IN D U S T R Y

58. M inistry of Industry . . . . . .

59. In dustries . . . . . .  .

61. Textiles, Handloom and Handicraft* . . .

M IN IS T R Y  O F IN F O R M A T IO N  AN D  
B R O A D C A S T IN G

53’45»°°°

14,66,000

6.22.40.000

3.19.91.000 

r ,66,02.000

61.50.000

14.72.000

1,000

4,00c

10,44,00,000

62. Ministry o f  Information and Broadcasting 4»95»<X)fJ
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, t , r *■ ■ r s  ’ ?'  -  -■  *

►63.

J«7-

»>6R.

70.

7*-

'75-

* 77* 

78.

'79-

■8a.

90.

92.

95-

■97-

100.

Information and Publicity . . . . .

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  ‘

Ministry of Law, Justice and Company Affairs .  .

Administration of Justice . . . . .

MINISTRY OF PETROLEUM, CHEMICALS 
AND FERTILIZERS

Petroleum and Petro-Chemicals Industries  .  .

Chemicals and Fertilizers Industries.  .  .  .

MINISTRY OF SHIPPING AND 
TRANSPORT

Ministry of Shipping and Transport . . .

Ports, Lighthouses and Shipping . . . .  

Road and Inland Water Transport  .  .  .

MINISTRY OF STEEL AND MINES 

Department of Sirel . . . . . .

MINISTRY OF SUPPLY AND REHABILITATION 

Department of Supply . . . . . .

MINISTRY OF WORKS AND HOUSING 

Public Wrorlcs . . . . . . .

Housing and Urban Development .  .  .

DEPARTMENT OF ATOMIC ENERGY

Atomic Energy Research. Development and In-
dustrial Pro j rcH . . . . . . .

DEPARTMENT OF CULTURE

Department of Culture . . . . .

DEPARTMENT OF ELECTRONICS 

Department of Electronics . . . .

DEPARTMENT OF SCIENCE \\D 
TECHNOLOGY

D e p o r t m e n t   o f  S c ie n c e   a n d  Tn'Luology . . .

Revenue
Rs.

1,000

18,40,32,000

7,10,000

14,35.00,000

8,52,000 

l ,000

1,87,000

16,00,87,000

1 ,noo

4,mo

Capital
Rs.

9,34,000

2,000

38.00.00,000

4,65.20,000

2̂,00.03,000

3.000

1.000

2.000

2.000
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MR. CHAIRMAN: Now, there are
cut motions tabled by certain Mem-
bers. I would like to know whether 
they want to move them.

SHRI G. M. BANATWALLA 
(Ponnani): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 53,45.000 in respect of 
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.”

[Failure to ensure due protec-
tion to linguistic minorities in 
Assam and Meghalaya during 
violent agitation with respect to 
electoral rolls. (1)]
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
‘Ministry of Law, Justice and Con- 
pany Affairs’ be reduced by 
Rs. 100.”

[Failure to prepare electoral 
rolls for Assam after thorough 
impartial revision and failure to 
hold Sabha elections in *he 
State (2)].
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
‘Ministry of Law. Justice and Com-
pany Affairs’ be reduced by 
Rs. 100.”

[Failure to prepare proper 
electoral rolls for Lok Sabha 
elections and large-scale ommis- 
sions and deletions from the elec-
toral rolls. (3)].

SHRI BAPUSAHEB PARULEKAR 
(Ratnagri): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 6,22,40,000 in repect of 
‘police’ be reduced by Rs. 100.”

[Failure and incompetence of 
Police and Government to main-
tain law and order in Delhi (4)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of

‘Ministry of Law. Justice and Com-
pany Affairs' be reduced by 
Rs. 100.”

[Failure to prepare proper elec-
toral rolls for elections and large 
scale omissions and deletions 
from the electoral rolls. (5)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,000 in respect of ‘Ports, 
Lighthouses and Shipping’ be re-
duced by Rs. 100.”

[Irregularities in operation of 
Bombay-Goa Steamer Service run 
by Mogul Lines and problems of 
employees of Mogul Lines. (6)].
“That the demand for a Supple-

mentary grant of a sum not exceed-
ing Rs. 15,41,78,000 in respect of 
‘Defence Services—Pensions' be 
reduced by Rs. 100.”

[Failure to pay proper atten-
tion to Ex-Servicemen with re-
ference to pension and other 
facilities to enable them to lead 
a respectable life. (7)],

SHRI GADADHAR SAHA (Bir- 
bhum): i beg to move: •

“That the demand for a supple-
mentary grant of a sum not exceed-
ing iRs. 53,45,000 in respect of 
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.”

[Failure tD ensure proper pro-
tection to linguistic minorities and 
their life and property in Assam 
and Meghalaya during violent 
agitation in regard to electoral 
rolls and do justice to them who 
reside there permanantly as 
citizen of India for long. (8)].
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
‘Ministry of Law, Justice and Com-
pany Affairs’ be reduced by 
Rs. 100.”

[Failure to hold Ĵ ok Sabha 
election  in Assam  in January, 
1980 along with all the States im
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India due to violent agitation 
against electoral rolls. (9)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 278,92.00,000 in respect of 
Transfers to State Governments be 
reduced by Rs. 100.”

[In the context of acceptance of 
recommendations of the Seventh 
Finance Commission and National 
Development Council, steps to be 
taken in matters of release of 
grant-in-aid to States including 
West Bengal to match the expen-
diture and cover non-plan re-
venue gap and non-plan grant 
to meet ttie relief expenditure and 
the fund allocated for the cen-
trally sponsored schemes trans-
ferred to the States to implement 
the Scheme and in the context 
of rural economy central assis-
tance/grant to be provided to 
West Bengal Government for 
development of sericulture farms 
in the areas of Nalhati Blocks in 
Birbhum under central sponsored 
schemes. (21)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
'Ministry of Law. Justice and Com-
pany Affairs’ be reduced by 
Rs. 100/’

[Failure to hold Mid Term Lok 
Sabha election in Assam along 
with all States in India due to 
violent agitation over electoral 
rolls. (10)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 37,35,08,000 in respect of 
‘Department of Food’ be reduced by 
Rs, 100.”

[Failure on the part of the Gov-
ernment and notified sugar
undertakings for speedy clearance
of cane price arrears to cane
growers and avoid their hard-
ship (18)3*

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 180,00,00,000 in respect of 
‘Department of Rural Development* 
be reduced by Rs. 100.”

[Generation of additional 
employment opportunities in rural 
areas on public and community 
works by utilisation of foodgrain 
stock. (17)].
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 180,00,00,000 in respect of 
'Department of Rural Development’ 
be reduced by Rs. 100.”

[Need to provide immediate
employment opportunities in 

large parts of the country, and in 
West Bengal and allocation and 
release of foodgrains to be utilised 
for payment of full or part of the 
wages of the workers to be 
engaged on non-plan, on going 
public and community works. 
(18)].

^That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,000 in respect of 
Power Development be reduced 
by Rs. 100.”

[Failure to provide more funds 
fcrr programme of rural electrifi-
cation of villages in India* 
especially in West Bengal. (19).
“That the demand for a supple-
mentary gTant of a sum not ex-
ceeding Rs* 33,41,21,000 in respect 
of ‘coal and Lignite’ be reduced 
by Rs. 100.”

[Need to take steps for opening 
closed coal mines in areas of 
Khairesoli in Birbhum in West 
Bengal and various schemes for 
the conservation of coal, safety 
in and development of coal mines 
there. (20)].

SHRI T. R SHAMANNA (Banga-
lore South): i beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 33,41,21,000 in respect of
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Coal and Lignite be reduced by 
Rs. 100.”

[Under production defective 
transport and irrational distribu-
tion of coal and coke. (11)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3.19,92,000 in respect of 
other expenditure of the Ministry of 
Home Affairs be reduced by 
Rs. 100/*

[Half hearted and uneffective 
.policy of Government to make 
prohibition a success. (12)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 10,44,00,000 in respect of 
Textiles, Handloom and Handicrafts 
be reduced by Rs. 100.”

[Abnormal rise in cost of tex-
tile goods to consumers and the 

miserable economic conditon of 
the weavers of handloom and silk 
textiles. (13)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of Petroleum 
and Petro-Chemicals Industries be 
reduced by Rs. 100.”

[Defective system of production 
and procurement of Petroleum 
and Petro-Chemical products and 
bad distribution system. (14)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 42,00,03,000 in respect of 
Department of Steel be reduced by 
Rs. 100."

[Defective organisation of pro-
duction and distrubtion of steel, 
which causing heavy loss to 
public industries and abnormal
cost to  consum er*. (15 )].

*SHRI GADADHAR SAHA (Bir- 
bhum): Mr. Chairman, Sir, I want to

say a few things on the Supplemen-
tary Demands for Grants (General) 
and the cut motions thereon. Sir, I 
will speak in Bengali with your per-
mission.

Sir, ours is a vast country. It has 
all the natural resources, land re-
sources, water resources, forest wealth 
and labour resources. It is however 
absolutely necessary to utilise all these 
nature’s resources properly for tbe 
good of the country and its people 
through scientific planning. The pre-
vious Government met with failure 
because of its interest and sympathy 
for a particular class, and because of 
its wrong economic policies. We will 
expect the present Government to 
exploit our vast natural resources by 
proper scientific planning for the 
good of our masses.

Our country has vast fertile lands, 
we have extensive agriculture but 
our land system is so entangled in 
our socio-economic system that the 
major portion of our land is held by 
a few rich landowners. On the 
other hand a vast number of our 
farmers are landless. If proper plan-
ning was done, then there would 
never have been a scarcity of food 
in our country and the farmers would 
never have died of starvation or suf-
fered from mal-nutrition as we see 
today. We find severe poverty in our 
country, where, according to Govern-
ment figures more than 70 per cent 
of the people live below the poverty  
line. T hen  there are vast numbers 
of educated and semi-educated un-
employed youngmen particularly in 
the rural areas, there are unemployed 
landless agricultural labourers and 
share croppers. All these factors have 
given rise to economic instability in 
the rural areas. These could be ame-
liorated to some extent if the land
which is being held  by som e persons 
in excess of the land ceilings is taken 
over by Government and distributed 
among the landless. The land which

•The original speech was delivered in Bengali.
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has not yet been brought under irri-
gation should be brought under irri-
gation. The water resources should 
be scientifically utilised. As this has 
not been done, we see devastating 
floods every year, Mr. Chairman, Sir, 
you are aware that in 1973 due to 
devastating floods, huge areas of land, 
villages and the crops were totally 
destroyed in many States. To re-
habilitate and resettle the unfortunate 
fai-mers and rebuild villages huge 
amount of help and assistance had to 
be rendered by the State as well as 
Central Government. If scientific 
planning had been resorted to in 
proper time, then this catastrophv 
could have been avoided. At that 
time the need was felt and even now 
it is felt that developmental works 
should be undertaken in the villages. 
The dried up ponds and irrigational 
tanks silted canals etc. should be dug 
up and made functional, under the 
‘Food for Work’ ^o^rammes. Under 
this programme the Central Govern-
ment sanctioned foodgrains from the 
Central stocks to various States. West 
Bengal utilised it successfully and 
this proved a boon to the people. On 
the or^ hand the landless and unem-
ployed labourers *md share-croppers 
found work an 1 on the other  hnnd 
lot of development was achieved in 
the rural areas. Many ponds and 
tanks have been macte functional, 
many roads were constructed which 
helped in further development. This 
scheme worked satisfactorily for some 
time but unfortunately, later on, it 
met with difficulty du^ to non-supply 
of foodgrains in time. As a result of 
this, those who worked under this 
scheme are faced with arrears of 
foodgrains which could not be paid 

. to them in return for their work. I 
will therefore request the Central 
Government to make foodgrains avail-
able from their stocks so that progress 
may be made in the working of this 
scheme and developmental works may 
continue. Foodgrains from Cen-
tral stocks should be allocated to all 
the affected States. In 1978 there 
was terrible drought all over the

country. This occured because the 
various scientific schemes ■ were not 
implemented and formulated at the 
right time. We have ample water 
resources but due to lack of its scien-
tific utilisation and plan, droughts are 
recurring every year. To fight these 
natural calamities, in the context of 
acceptance of the recommendations 
of the Seventh Finance Commission 
and National Development Council, 
steps should be taken to release the 
grants-in-aid to the States including 
West Bengal to match the expenditure 
and cover non-plan revenue gap and 
non-plan grant to meet the relief 
expenditure and the fund allocated 
for centrally sponsored schemes trans-
ferred to the States to implement the 
schemes. In the context of rural eco- 
nomy5 central assistance or grant may 
be provided to West Bengal Govern-
ment for the development of seri-
culture farms at Nalhati in Birbhum 
district. The farmers at these seri-
culture farms and the weavers of Silk 
textiles are in great plight and need 
urgent assistance. This is no longer 
a subject for debate. Today various 
political parties are in power in 
various States. It is but inevitable 
that those Government may have a 
basic difference with the Central Gov-
ernment on economic, social and poli-
tical policies. For example the Gov-
ernment of West Bengal represent the 
exploited classes. They have their 
sympathies and policies and pro-
grammes for the working classes and 
for the people belonging to the lower 
strata of society. The Central Gov-
ernment may not have that outlook. 
But this is no point for conflict cr 
clash in the task of nation building. 
To fight natural calamities like floods, 
droughts etc., and to build up and to 
do the best for the States, it is neces-
sary for the Central Government to 
assist ths State Governments with a 
broad heart in national interest. I 
will draw your attention to another 
thing. Sir, we find that in every 
State all over the country, there is a 
vast disparity in the prices of agri-
cultural products and manufactured 
goods. Previously also this was there ■
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and the disparity is increasing day by 
day. This has to be stopped through 
appropriate policy. Otherwise the ex-
ploitation of the farmers will be pre- 
petuated. The poor farmers are not 
getting the right price for their pro-
duce. After the left front Govern-
ment came to power in West Bengal, 
the farmers there are getting some-
what higher prices for wheat, rice, 
etc. Sir, we see that the price of 
sugar is being increased by sugar 
mill owners day by day but the poor 
cane-growers have not received their 
legitimate payments. Their dues are 
lying in arrears for a long time. The 
mill owners are earning huge profits, 
then there are hoarders and black- 
marketeers whose economic offences 
are on the increase. In the Fifth Lok 
Sabha and the Sixth Lok Sabha also 
we have seen that these hoarders and 
blackmarketeers could not be curbed 
even after passing the preventive de-
tention legislation. But that legisla-
tion was utilised for supressing poli-
tical opponents, trade union move-
ments and students movements and 
kisan movements. Instances that 
black marketeers were detained are 
extremely rare. The exploitation of 
the farmers cannot be allowed to 
continue. The produce of the 
farmers which they grow with the 
sweat of their brow working in sun 
and rain is snatched away from them 
at a negligible price, whereas, the 
industrialists make huge profits from 
them. This situation has to be re-
medied and parity has to be struck 
between the prices of agricultural and 
industrial products.

In India, Sir, the various States are 
functioning in a federal structure. 
The States have to function with 
limited powers in a constitutional 
framework. Here we had all along 
a sense and atmosphere of national 
unity and unity of culture. Whatever 
language might one speak, whichever 
State he may belong to, there was a 
historic feeling of unity, llverv body 
Was imbibed with a feeling of p a trio -
tism. But todav we find that in 
Assam, in Meghalaya that unity is 
2385 LS—7

being affected due to differences in 
language and religion. Even there for 
some months together cases of murder 
and arson are recurring. This is 
very surprising. According to our 
Constitution, every Indian, be he a 
Bengali or Punjabi or Madrasi etc. 
has the right to settle in any part of 
our country. This is his constitutional 
right . But all these who were residing 
in the aforesaid States over a long 
period are today being termed as 
‘Foreigners’ and terrible things are 
being done today to drive them 
out. Large number of people who 
had voting rights and who had 
exercised their voting rights in the 
previous Lok Sabha and assembly 
elections today find their names 
missing from the electoral rolls. On 
the other hand a large number of in-
eligible persons, minora were seen 
to have been included in the rolls 
and deletion of names of genuine 
voters made in many parts of the 
States. Such instances are found all 
over the county in all the States. But 
for that elections were not postponed 
all over the country. But in Assam 
elections were postponed. The rea-
sons are not far to seek. This is 
a very seriou* situation. We will 
have to rise above party politics 
and fight this menace in the interest 
of national unity. We demand that 
the culprits may be severely punished.

Sir, improvement in agriculture is 
a very important factor for improving 
the rural economy. A large portion 
of our national income comes from 
agriculture. In this context I will once 
again refer to the large number of 
sericulture farms in Nalhati area 
of Birbhum. The farmers and wea-
vers in that area are in great plight. 
If adequate financial assistance is 
given to them under centrally sponr- 
sored schemes then much improve-
ment can be effected in the economy 
of that area.

Sir, today we find that the prices of 
kerosene, coal, textiles and other 
commodities of daily use are going.
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up day by day. We all know that 
one important factor for rise in prices 
is increase in indirect taxes, and the 
lending policy of the banks, on top 
of that there is hoarding and black- 
marketing. Today coal is in short 
supply and its production is going 
down in some places. In Birbhum, 
in areas of Khairesoli which is in my 
constituency, there are several coal 
mines which are lying closed todpy. 
They are lying closed for a long 
time. As a result of this the labourers 
working in these mines are out of 
jobs. They are in great distress. In 
these days of coal shortage and un-
employment, if these coal' mines are 
responded, it will serve a double bene-
fit. These workers will get jobs and 
coal supply will be augmented. Coal 
transportation facilities may also 
kindly be improved. I want to draw 
the Government’s attention to this 
problem, I think the hon. Chairman 
and with that I conclude my speech.

SHRI CHINTAMANI PANIGRAHI 
< Bhubaneswar): While I support the 
supplementary Demands for Grants I 
would like to bring to the notice of 
the Hon. Minister some of the impor-
tant factors which we have to take 
into consideration. Though this 
Budget is only of Rs. 2000 crores. we 
are meeting here just after the 
Elections, when pepole have high 
expectations from us. We have seen 
that apart from high prices of onions, 
even kerosene was not available and 
essential commodities were comp-
letely out of the market. There is 
little scope to discuss these matters 
in detail while discussing the Supple-
mentary Demands for Grants. But 
it is time that the Hon. Minister— 
-who was in charge of Planning also 
for some time—should start thinking 
right now so that, within a month 
at least, there is a feeling among the 
countrymen that what they expected 
from Us has come true. Therefore, 
a beginning should be made and the 
people should feel it.

I would like to point out that, in 
this Budget, there is a provision for 
a subsidy to the Food Corporation 
of India, Though the Budget is for 
Rs. 550 crores, the additional requir- 
ment of Rs. 40 crores is what the Hon, 
Minister has asked for. To be 
frank, during the last two and 
a half years this Food Corpora-
tion of India—I do not know what 
were the tasks entrusted to it— 
was sitting idle. Now the time has 
come when the Hon. Minister should 
consider streamlining the Food Cor-
poration of India because we had 
established this Food Corporation to 
see that the public distribution system 
works, very efficiently. But during 
the last two and a half years, the 
powers that came here did not want 
any public distribution system be-
cause the public distribution system 
is against black-marketeers. They 
came with the help of blackmarketeers 
and they did not want the State 
Trading Corporation or the Food 
Corporation to be there.

You know that sugar is selling a 
a high price in Orissa. In the open 
market it is Rs. 5 a kilo. During the 
last one month, i.e., in December, 
since an order was passed to this 
effect, levy sugar was to be distribut-
ed through the Food Corporation of 
India to the States for distribution to 
the consumers. But recently I found 
that they levy sugar has not reached 
any of the States. The Food Corpora-
tion of India has not lifted it. Why 
has it not lifted? In that case, why 
are you providing for another Rs. 40 
crores towards subsidy? I hope the 
Hon Minister will see to it that with-
in seven days the levy sugar—which 
should sell around Rs. 2.65 to Rs. 2.85 
per Kilo—reaches all the States so 
that they can get it within seven days.

Here, I would also like to bring to 
the notice of the Hon. Minister that 
the main object of the Food for Work 
programme which was initiated and 
which is working in the States is to 
see that employment facilities are 
provided to the weaker sections of the
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people in the countryside and villages 
so that they can earn a living. You 
know that recently all the Members 
■of Parliament from Rajasthan also 
met the President. Similar is the 
feeling of the Members from Orissa 
and the people of Orissa. For this 
Food for Work Programme, in the 
present budget the Hon. Minister has 
decided to allocate up to 35 lakh tons 
of food-grains, comprising 15 lakh 
tons for the normal programme *md 
20 lakh tons for the special Food f°r 
Work Programme. I must admire and 
congratulate the hon. Minister that 
the Government of India has, in the 
very beginning, in the Supplemen-
tary Demands, provided for 35 lakh 
tonnes of foodgrains for this. I am 
very happy about it, and J am sure 
the people will welcome it. But you 
know, Sir, the Government here at 
the Centre has a different complexion 
from that in some of the States. You 
can see the memorandum which has 
been presented by the people of 
Rajasthan to the President. There 
they have said what is happening to 
the entire foodgrains which are going 
from the Centre under the Food for 
Work Programme for the poor people, 
the Harijans, the Adivasis, the landless 
peasants, the khet mazdoors, and 
others. Most of these grains are be-
ing given to the contractors which is 
against the policy of this Food for 
Work Programme. They are the 
stooges and henchmen of the State 
Governments, the Lok Dal Govern-
ment or the Janata Government, 
whichever Government is ruling. We 
do not know for how long they will 
rule because people have discarded 
them in the last elections. Therefore, 
here is a problem which the hon. 
Minister must be seized of. All the 
members of Parliament should have 
close superintendence over the Food 
for Work Programme in their resoec- 
tive States. We have given 35 lakh 
tonnes of foodgrains to the State 
Governments and unless there is close 
monitoring from the Centre perhaps 
75 per cent of these may b® grabbed 
by henchmen of State Governments 
sad may not be used for distribution

amongst the poor people. Orissa is 
a wholly drought-affected State. Al-
most all the districts there are affected 
by drought, and the grains under the 
Food for Work Programme are meant 
for being provided to the people who 
are suffering there. There are starva-
tion conditions prevailing in these 
area. You know, Sir, Orissa was al-
ways exporting rice, but this year be-
cause of drought Orissa lost its rice 
crop and, therefore, Orissa has to im-
port rice to feed its population. It 
is a very serious problem. I hope the 
hon. Minister will devise some way 
to find solution to these difficulties. 
All the Members of Parliament elect-
ed from the respective States must 
be associated with the Food for Work 
Programme very closely for which 
the Centre is giving help.

Now, the State Governments are in 
a stage of confrontation. You will 
give levy sugar. But what do they 
do? Do you know what the Orissa 
Government people are telling? 
They are saying that, now the 
Congress-I has come to power at the 
Centre, Shrimati Indira Gandhi has 
come to power, and sugar will not 
sell cheap. Already the levy sugar 
is being sent from this place to them. 
But who will see that sugar released 
by Centre reaches the common people 
at the rate of Rs. 2.80 per kilo.

There is a serious political im-
balance in the country now. When-
ever we are trying to solve any 
economic difficulties of the poor people 
throughout the country and whatever 
help the Centre is going to extend to 
the drought-affected areas, it should 
be seen that it reaches the poor 
people. Whether the foodgrains given 
by the Central Government go to the 
people or not, whether the public 
distribution system is really working 
or not, whether it in helping the 
people or not, who will look to these 
aspects? You have to devise some 
ways and moang to see that, whatever 
help the Centre extends to the State*
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reaches the poor people, reaches the 
consumers. In fact, all these poor 
people have voted the Congress I to 
power, have voted Shrimati Indira 
any time can be lost, even 15 days 
cannot be lost, because the Opposition 
people a it trying to consolidate them-
selves; they will take advantage of 
everything that happens in the State. 
Elections are also round the corner.
It may he possible that many States 
will also have their elections because 
people do not want the Governments 
in these States. (Interruptions) I am 
speaking about your friends there. 
The Party of the proletariat is spend-
ing millions of rupees. T. have seen it.

,1 have defeated them. (Interrup-
tions).

Therefore, Sir, this is a challenge 
before the Government. They must 
•eriously consider and devise ways 
and means for this.

Again I will bring to the notice of 
the hon. Minister...

MR. CHAIRMAN: There are many 
more Members to speak. Please try 
to conclude.

SHRI CHINTAMANI PANIGRAHI: 
Some friends spoke completely outside 
the Supplementary Demands. I am 
speaking only on the points inside the 
Supplementary Demands.

I want to bring to the notice of the 
hon. Minister the inadequacy of the, 
re lie f  wo>‘k. Under this project the 
Central Government, is giving money 
for feedirg programme for the old, 
infirm people, physically handicapped 
individuals, pregnant and nursing 
mothers rind children in the drought- 
affected areas. Orissa is a seriously 
drought-affected State and the supple-
m en tary  budget provides money for 
all th ese  things but these re lie f works 
are not properly  done in th e  States 
w h ere  th w e  aTe people who are op-
posed to  Ihe Central G overnm ent. 
Therefore a serious situation has

arisen. This must be taken into 
consideration and a proper implement-
ing machinery should be devised so 
that the help rendered actually 
reaches the needy people.

Then take the case of rural electri-
fication programme for which you 
have given money in this budget. I 
must tell you that in Orissa the work 
is very slow. You have provided so 
much of money to be given to the 
State Electricity Boards for thi*.rural 
electrification programme. Therefore,.
I think it must be looked into.

It has been decided in this supple-
mentary budget that Rs. 400 crores 
should he transferred to the 14 States 
which do not belong to the special 
category under the Income Adjust-
ment population formula. I would 
like to know from the Minister as to 
how much Orissa is getting, Notking 
has been mentioned separately. I 
would like to know separately how* 
much is given to different States^

It is estimated that sum of Rs. 125 
crores will be required in the cur-
rent year for providing advance plan 
assistance to the drought-affected 
States. I would like to know whe-
ther these Rs. 125 crores have been 
distributed equally to all the States 
which have suffered from drought. I 
find in some places the distribution 
is not equal. May I plead with the 
hon. Minister that he knows what a 
serious problem we in Orissa face 
and Orissa is getting less than what 
other States have got.

I am happy to know that in this 
Budget a provision has been made 
of Rs. 4 crores for investment in 
the Indian Rare Earths Ltd. in Oris-
sa. This is a big complex. I would 
like to know one thing. Govern-
ment of India asked the Rare Earths 
to raise its finance from financial in-
stitutions. What happened to that? 
Did not the financial institutions
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give any help to this government of 
India undertaking? Will the hon. 
Minister explain to us why the finan-
cial institutions did not extend the 
necessary help to this public under-
taking? Do they think that the In-
dian Rare Earths is not a viable
concern? I admit the work therels 
very slow because of lack of finance. 
Along with the India Rare Earths 
there is the development of the 
Gopalpur port which is included in 
it. I do not find anything here for 
the development of Gopalpur port 
in the Gan jam district of Orissa so 
that the rare earths products can be 
exported. That port is part of the 
Rare Earths Complex, I want to 
know whether anything is being 
done about this.

With these words I must give my 
thanks to the hon. Mnister that at 
least some provision has been made 
Tor the Indian Rare Earths.

So far as the drought situation in 
Orissa is concerned, it is most seri-
ous and the Central team which 
went to Orissa has seen everything 
and have recommended for a bigger 
help. I would like to know from 
the Minister whether the recommen-
dations of the Central team have 
been worked out and whether the 
Government of India is seized of the 
matter and in the near future whe-
ther the hon. Minister himself and 
if any officials from the Centre will 
visit the State to see that all help 
Is given to the State of Orissa and 
the drought-affected and suffering 
people get all the benefits because 
thousands of people are leaving their 
hearths and homes for want of em-
ployment. I plead with the hon. 
“Minister to look into these things 
and come to the rescue of the people 
x>f Orissa. -

MR. CHAIRMAN: Because the
number of speakers is more, I would 
request each member to restrict his 
speech to five or seven minutes only.

SHRI K. MAYATHEVAR (Dindi- 
gul): Mr, Chairman, Sir, I support 
the Demands for Grants on behalf 
of the D.M.K. Party. Personally, 
I believe, that the people of India 
favoured democracy by voting back 
Shrimati Indira Gandhi to power. 
The new government has got the 
responsibility to reconstruct the eco-
nomy which has been broken into 
pieces by the Janata regime in the 
last two and a half years. This 
Government is now called upon to 
set right so many commissions and 
omissions wantonly made by the 
Janata Government. The economic 
conditions are now in a deplorable 
state in India, In fact it has gone 
to dogs. Now we have to re-con-
struct the whole economic system. 
We have also to re-formulate our for-
eign policy. I am sorry to say that 
in the last three years when the 
Janata Goverrfrnent was in power, 
they did not put forward or did not 
formulate any foreign policy at all. 
And nobody respected us at all be 
they Americans, Chinese, the U.S.S.R. 
and others when the Janata Gov-
ernment was in power.

Now, immediately after Shrimati 
Indira Gandhi came to power and 
assumed charge as Prime Minister of 
this country, the Prime Ministers 
and Presidents of the countries of 
the world are coming in here and 
they are respecting us as a great 
nation as it is now run by the great 
national leader, namely, Shrimati 
Indira Gandhi. The Janata rule is 
the darkest rule in the Indian His-
tory of India. In the year 1978 
(December), I was here and I parti-
cipated in the debate along with my 
other hon. colleagues from the Mus-
lim League and others. Sir, the 
then Government was not concen-
trating all its attention to save the 
downtrodden people, working-class 
people and the government employe-
es, farmers and other unemployed 
people at all. They only used their 
double-barrelled gun against Shri-
mati Indira Gandhi and her collea-
gues. Unfortunately the people of
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India, when they voted the Janata 
Party to pc.wer, did not expect this 
kind of criminal act against Shri-
mati Indira Gandhi and her family 
and her colleagues at all. They 
had forgotton simply their duties 
and responsibilities to the people of 
this country, to the voters. That 
is why the people within a short 
period realised their faults, their 
mistakes, and forced the Janata 
Party out and re-installed Shrimati 
Indira Gandhi as the Prime Minister 
of this country as they found that 
she was the capable person to rule 
this country from within and out-
side. In the year 1978 so many of 
our colleagues—Marxist brothers and 
others—the Janata Allies-—were talk-
ing about democracy. But in this 
very House, after her success in the 
election at Chikmagalur, when she 
became a Member of this House, in 
December, 1978, they initiated ex-
pulsion proceedings against her and 
expelled her from the House. Ex-
pulsion step taken by the former 
Prime Minister was unprecedented 
in the history of the country. Again 
she was sent to prison by this hon-
ourable House which is unethical, 
unconstitutional and illegal under 
any law of the land. At that time 
I even warned the Janata Govern-
ment against punishing this inno-
cent lady. If they punished Shri-
mati Indira Gandhi by expelling her 
from the House, she might come 
back to power. Tn that case she 
might also bring forth charges 
against Shri Morarji Desai in her 
regime.

MR. CHAIRMAN: Mr. Thevar.
may I know on which Demand you 
are speaking now?

SHRI K. MAYATHEVAR: I am
sneaking on the General Demand. It 
Is the people's Demand on which I am
speaking; it is a public demand. They
were commenting on Parliamentary 
privileges and democracy. That is why 
I am replying to them. Therefore, at 
that time they expelled Shrimati Indira

Gandhi from the membership of this 
House and, as such, unfortunately 
and unprecedentedly converted this 
House into a criminal court. It 
will not and shall not reicur in the- 
hand of the Prime Minister, Shri-
mati Indira Gandhi.

Sir, my friend Shri George Fer-
nandes was a champion for the cause 
of railwaymen’s bonus and the stag-
nation of employment opportunities 
in the Railway department in the- 
year 1973-74 at the time of railway 
strike. At that time I was also 
a member of this House. The dis-
cussion in the House continued upto 
midnight. Shri George Fernandes 
was in jail and Shri Madhu Danda-
vate, the ex-Railway Minister, was 
one of the champions for the cause 
of railwaymen. Later on in the year 
1977 when they were sitting as Rail-
way Minister and Industries Minis-
ter I asked why do they not grant 
bonus to the railwaymen for whose 
cause you pretended to be fighting 
in the year 1973-74, then they sim-
ply answered my question that in 
the year 1973-74 they were talking 
when they were sitting on the Op-
position benches and at that time 
they did not know what to do and 
talk for the railwaymen’s cause. 
Now, fortunately or unfortunately, 
people have voted them to power and 
they are sitting on the Treasury ben-
ches and now they feel they could 
do anything. Sir, it amounted tc* 
double standards and double tongue 
or in other words they did not have 
any policy at all, and, as such, the 
people have sent them out.

Sir, regarding the Tamil Nadu 
government I would like to say that 
finance is going to be granted by the 
Central Government but I may aay 
that this is not going to be very safe 
under the costody of the hon’ble Chief
Minister of Tamil Nadhu, Shri M. G. 
Ramachandran. I would like the 
Government to be very cautious in 
respect of the finance to be granted by
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this Government to the State Govern-
ment as the Chief Minister of Madras 
believes neither any Minister or 
officer and nor anybody believes him. 
Even the files are not moving. Mr. 
K. Manoharan is the Finance Minister 
there He has been a member of this 
House. His files are not passing 
through the Chief Minister. All the 
files are kept in cold storage. Even a 
District Medical Officer died because 
of the incompetency of the Chief 
Minuter as he is not able to look into 
the files. One IAS officer named 
Baku, who was Secretary of the 
Tamil Nadu government and concern-
ed with ship fraud case committed 
suicide because of the incompetency 
of Shri M. G. Ramachandran. There-
fore. there is no business transacted. 
There is nc administration going on 
in Tamil Nadu for the welfare of the 
people. The Tamil Nadu government 
unable* to run its business because of 
the continuous strike by the NGOs. 
Teachers, students, doctors and engi-
neers were on strike. All the colleges 
and schools were closed indefinitely 
for most of the months in the year. 
Advocates were also on strike.

MR. CHAIRMAN: Mr. Maya
Thevar, all this may be true but how 
is all this relevant in view of the 
Business before the House.

SHRI K. MAYATHEVAR: Sir, I am 
talking for the people ol' India- 
Tamil Nadu is part and parcel of the 
country. Therefore, I am speaking 
for the welfare of five crores of peo-
ple of Tamil Nadu. Government of 
India is going to grant finance to 
Tamil Nadu government. The finance 
should be in safe hands. The farmers 
are agitating in Tamil Nadu. A nine- 
point charter has been out forward by 
the agricultural associations.

This is a nine-point programme 
given by the agricultural associations; 
and( in spite of granting those nine 
demands, put forward by the Agricul-
tural Associations, the C.M, of Tamil 
Nadu filed a false charge sheet under 
section 302 IPC against Mr. Naraya- 
naswamy Naidu for murder. NOW,

Sir, I request this Government at th r 
Centre to direct the  ̂ Tamil N&dut 
Government to drop all these oases 
and to withdraw them from the 
courts. That is my submission.

Then. Sir, the Policemen were on 
strike..

MR. CHAIRMAN: Your time is-
over.

SHRI K. MAYATHEVAR: Kindly
bear with me for 2 minutes. The police 
men’s strike was mainly because of 
C.M. not knowing about administra-
tion, because of his unawareness of 
the administration. So there was this 
Policemen’s strike, which resulted in 
ihe dismissal of nearly 1080 police 
constables and officials. 366 persons 
were put in jails. 20,000 people out 
of 40,000 people were practically on 
strike. 3722 people were under 
suspension. I request the Govern-
ment here to direct the Tamil Nadu 
Government to refnstate all these 
policemen who were afTected by re-
voking the suspension orders and the 
dismissal orders, and thus save the 
poorest families of these policemen in 
Tamil Nadu.

Sir? Mr. M.G.R. received Rs. 2 
crores from the Bus Owners' Associa-
tion in Tamil Nadu as a bribe. I know 
the Bus owners’ Association’s 
GeneraVSecretary, from whom he 
received Rs. 2 crores as a bribe. This 
is not accounted. The hon. Minister 
lor Finance is controlling the I.T. De-
partment. Therefore I request him to 
alert his IT Department, to order a 
raid of the hon. Chief Minister’s 
house. He is having totally Rs. 28 
crores of mcney, received as bribe 
from various associations like Bus- 
owners’ Associations, Cinema Theatre 
Associations and so nrany other Asso-
ciations. Then, Sir, he received so 
many lakhs from the MBBS College
adm issions. He a llo tted  a quota in the
name of Manian, known as Manian 
quota. Everybody knows that he is 
the political or non-political, legal or 
illegal adviser to the C.M. of Tamil
Nadu. So, he allotted MBBS seats,
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for whom? For the students from 
America, not for the students from 
Tamil Naclu.

MR. CHAlRltoAN: All these things 
can be taken up on the floor of the 
Assembly there.

SHRI C. T. DHANDAPANI (Polla- 
chi): That wiB be done, that also is 
done.

SHtfl K. MAYATHEVAR: He
received so many crores from the 
cinema theatre owners. He re ce iv e d  
Rs. 2 crores from the coconut 
merchants and from the textile mill 
owners and industrialists and sugar 
organisations and associations from 
Tamil Nadu. Therefore it is high 
time for him to resign. We are not 
demanding the dismissal of MGR 
Government. But it is high time for 
MGR to come forward and resign, 
and get out, in tKe interest cf the 
people of Tamff Nadu, to clear and to 

' purify the honest administration set 
up by Dr. Kalaignar Karunanidhi in 
the past following the footsteps of 
Arignar Anna. I wish that MGR 
follows his Guru, Mr. Urs, who 
resigned with. self-respect s with 
dignity and' honour. He must follow 
the resignation ̂ example set up by his 
political "friend. I don’t want him to 
get out from politics or from cinema 
field altogether. Let him go to 
Kodambakkam for cinema-acting' 
which is his own field, laying down 
CM’s post, without troubling the 
people ol Tamil Nadu.

With these words I conclude my 
•speech and I support the Supplemen- 

' iary Demands.

•SHRI A. R MALLU (Nagarkur- 
nool): Mr. Speaker, Sir, kindly permit 
me to speak in Telugu. Sir, all of us 
know that there was a steep fall in 
the economic position of this country 
in the last two and a half years. Un-
fortunately the then Government had

not taken any steps to correct the 
situation. The economy of the coun-
try was worsening day by day." It 
was actually on the verge of collapse.
I am happy to say that our present 
Government is doing its best not only 
to avert further collapse of the 
economy, but also trying to put it on. 
the right track.

When we think of discussing th# 
present state of economy, it is but 
natural that we recollect our thoughts 
about what had happened in the past 
two and a half years. There was a 
steep rise in prices. At one time, 
there was even 20% rise in prices. 
Inflation was touching new heights. 
There was a shortage of essential
commodities. We also saw how the 
previous Government created bottle-
necks even in the vital sectors of 
power and transport. In fact, the
then Government instead of finding 
solutions to the problems was trying 
to find problems to the solutions.

I am happy that this Government 
is trying to set right these things. It 
is a stupendous task. Yet i  have
every hope that our Government will 
succeed in this attempt It is no easy 
task to curb the price rise, inflatio*. 
But I have every faith that we will 
succeed.

This Government with its ceaseless 
efforts, I hope  ̂ will remedy the pre-
sent position. Our party is committed 
to the welfare of the people and I have 
no doubt whatsoever that we will 
succeed in our attempt in achieving 
results.

I support these demands whole-
heartedly. For, th e y  are meant for 
the good of the country. (Interrup-
tions). I am once again supporting 
these demands, Sir, thank you very 
much.

TiWTvmx irrrcft (q̂ TT) : jrsrrefcf 
T̂TT

^  r ^ 1
A’ fatr ft sncfEm fpt

•The original speech was delivered in Telugu.
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i|>  tjv wrcr  r̂r̂-rr g  sffr

% *nr̂ *P37R % crrm vt

T̂3T CTT ?T fâff *T
pt?rt£ %mr k*t âr?r i qcrr ̂"r *j*r
cTfT T̂T̂TTT qŴTfT«if VT  2ft fâTT ̂
jm'ft wsf ?r£f  ’it i *rrq sftr  ̂
•*nft 9 ft? *fljr*nt Nt % *n*r êft 
■mr?iV r̂r T̂t |fawr  ̂   ̂rwm timi 
tt | *rfa wm  3r til arcT̂vrmr'̂ff̂rft

f̂sTTT̂rt *rr %rrm  ̂srh: urr 
smrpft  % srr«r *ttt  | i  wfaq 
4' ̂TTjpTT % faRT *T*ft TT̂rrir
arm vt *rn> sft fa ?mt cw sr fr̂r 

*̂ff  ̂ sV ^ mmx tit
r̂qrwrft  *rr3 jtt tfstt  |
 ̂̂j?r% *rt jt w v̂r *n?Ht % ̂  
tttf r̂n̂ft | rrrfa:  ̂w?frw tfr  far 

r̂t wmrf̂F ?rfswn; % til ?rf?pm 
-&% iwrr r̂Tf̂T,  ̂iwrr i $’ w 

t m x̂TT *fft  % r̂|iTr I

*̂pt *r̂rm, *pmt?r tit, *r fâr *r«r?nT 
ft t̂ r̂fEm sfm %   ̂ t̂sh

t̂̂=tt jr i  ĵpr srrt ĵhrrfW tfr  arm 

f̂r̂r |  # srwft  qr  <+t£|

'̂f i  ft?f¥ t̂ t  T̂̂rr ̂ «̂r ?r4*rrfT*iT 

t̂ *TT ĉMT«4+aT Vt W# $ W* tiftX %t 
3rt vfr̂n Tt *fr i *rt

t f% r̂ frnrTr fftsT̂ wj

flfrrt I f*fT vz tt-T* % 

■ĵft ̂ mrnrr prr  % q-nr srrn
% qrfr 5ttt̂  n̂r  % «rnr ̂
13  !pr f5r#̂rr, or  n̂̂ra

sfTt, ̂l| «TT?̂ ’TTTTT %
$f, TT̂q- ̂TT+Tff % f̂T̂Kt  Ŵ-TOTTft
■̂̂ Tfr ?f, wrmwf *r amr apn r̂%- t̂- 

r̂rfr fff,  tlw f̂Wr n
qr̂mxt ̂f, ̂  Tn̂n ̂ wmr *m 

r̂m, mr srr?r  vtt-

tfttvRi  t,  qTPr̂ mf  *r tht

Tl% iff, >̂p?t T̂ff r̂  ?  5̂T

«f̂  vt srrq-  | ?r> fo>7  5fWf

75T?r ?înr  ŵ r,  ̂ w$w*r 
773RT, T?T TT -qHT I ?  T̂ffTrr 4’ tit 
^%tt f  f*F  ^ rfqnr mm r̂t 

f̂TT irnr titx frn v* ?m̂r tt «fr
TOFTPC sfTT ̂ P̂€l«T ̂?T ̂ ̂TTR'̂ 7̂ffW?T 
JPT' I

fftnrr ?rarT̂  ̂ %rk  T̂WT̂nr
% y«rfHcT ̂rsHT ̂TfcTT | I l̂̂fd HfÛ4, 
r̂rr ̂rpf?t ̂ fv v̂rrŵ % tttw vt *rm
f̂ RTR %   ̂TPxTf if- , m  fw?[Rift(

qfgŷT WTTT̂ ?>, <TfTT ST̂fT P> ’tflT ̂
tt^t  ff,  rfFrnr

tftT irrq-% ̂rf f̂ ^
%* * 307 w\ r̂ tV t̂wtt ^
?T̂i?T ’ftfS'cT %ftx P̂T TT5T1  f̂tf'T̂T
f̂rr  %f̂r?r EfrfVcr ?fr  fer,

»ft ?r̂ir ... («mra) ....

sfto %o %o  fkwr̂t (JTF?n:) : ar̂r t̂

*Ffr %p*rr i

^  TPTwmr  fnraft:  f̂ mct tit,

*qr arTar m r̂nr% £ i sm
q-rq-̂t T5T arr sr̂ r̂ %̂r ?r, ?fr ffrf 

^ t '

sfto %o %o ffpnfr :  r̂rr  r̂r

5HR-  I  .

«ft XTm̂cTTT jrmfi : H ir?r X& i
f=P ^r ’ftlrrr titz  ?TfiTrT Ttr̂T  «?ff

TTT? ?T̂r T̂RcT ?TT̂rT TT *W?r snriT 
t TftT *rr*j- ?ft   ̂Tfft  â-̂r

r̂f̂T ff7 3r> trrr T̂rr ̂   fr̂niTT
?W   ̂p W T ?frrr | i itr ttft

5̂T*Tt»T ^̂7ft t iTT T>FTT
T̂f̂r i  ?̂r irraTT qr %rfr tofttt
vt firrR jfrr f̂er'rw r̂  r̂rrrqT

=?rr%TT | $ ^  nfr  tt̂tt  fr

% 5ft ITfrPT lf|\%rT 7rnr fit 37f triff *rrt 
'‘jft'-'lftWK  T̂TTT I im  m  f̂ ?T ?

f% ?TfrT qrt sw ttt *m '*fV tr̂r?r 'ftfĝr 
T̂ T̂t-ftffT 2TT t̂̂TTT ^ ^ f̂tfepT 
qr#f fVrcrr ̂ r |f T̂TT vfrET f̂tfTT fw jtr̂T 
r̂rferr i  m itt ?̂r B̂r r̂r snâ'f *fr, 

feT, fsr̂r, ?ftwVrr, tt t̂tt erai 
frt n̂r rr̂r  frrrr
ferr  r̂arf̂r *rgt *fft mft tiw r̂rfr
»rf | st   ̂w  qr 'prm r̂ r̂?ft
fw T̂T  ̂I  -ft’̂Ffr Ŵt ftrTT

î  ;r vflr f̂ rfr f^ 1̂r  ̂  ^

t̂avT  ffl̂r  t̂t t.. .

vff  TTtmr>rw ̂  (f̂n̂r̂ ) -.
CTftf̂iT ?TTT̂ TtflH t̂f̂T

tar mx ̂ i ■

ti\ TWTW?T«T fTiert : *£\  tWT  ̂I

m wFrr̂jnrT t̂̂ |, s?rtr*Tt ir m 
vr  »iwir0  T̂f £  i

ff Prt̂r frTT?r«rt% firc ̂nnrarfT Mr 
wft q-̂ft err wfTRT qftf̂r f̂rfipr ̂  Mt *m 

Vt mflcT fw TT̂T
t̂f̂TT 1  t̂ 1̂-6 <5?TTT TfRt irf ̂ |
fr?TT t *KTf  ŴT wrrfr ̂ I WT, <TTTT,
ifhr̂r *fVr 5TPTT vtitrtt % 5̂  f̂pff ̂r ?rt 

5̂  jf %ft̂r % »ft nrsft TCf % \  qrsft 

 ̂  ̂ ^ 'jpr  >rf $ *ftr
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[ «ft TmrniT viusft ]

£—trV vr sptf 
sarVFTT  t I  cTT’TJ ftt  ft3T TO

fârf ftjft fr m  srrm ̂rrf̂r fa fârftt 
^ If ft TPft ̂t &rzrm st to Qutht 
rJT*rag *T7lf irm I zft  ft *TT%
srHr, '&?. fal̂Ffr fftft tit? m
HT̂’SET 3FT̂ 3ftft I WW $J 3ft ̂  ̂=T JflTfT 
fc, fan art ̂7T*r ̂  fft?T TIST  TO V J? K §tt
£,  % ftnre ̂rfarr spnr-fttsnr *t't *fr ktwt
ft  faqi ̂rrzr i  **r % %rr gfr srrq- ft 

35 ?rw m ?RT3r fan §■, *re>  q̂t 
f̂t sftr jirrsi ̂n̂rr  ?fh jm fam*r k fa
ŵrwr̂rT trr% <rr stit wt i

frfn tit7 fft̂nf cr sq-̂rm 7’ *r̂rr *pt
ITRT̂  S*TH ’STTn'l Û?TT |  qr̂ :}0

^ *rFrr t?, t*f  ft ?rrq- ?r  n?fr 
fazrr, t*t% 5TR ̂r-T̂F raf srri  ft'Vr f f? 
^r fârr  *n<r far ft snft f $rtr *rr\

| fa ?p̂rT ST-fainf h jfrr̂t ft &, f ®
I ft ̂T SrfTWf T*J?TF ̂îf f *nfa 

fâTT̂ 5FJ -ffPRT *T?̂*T wrr fa *T£T JTPHT ft
wit % *rfr t5" sfe *pt 3FM̂i?T«prF7t srnr 
sp»faft£i f̂tT̂ft ̂rr̂q̂fenwiT̂T̂ft, 
? w "T n?, farr ̂rnr, fftsnr
tfrtm  r̂r#, smht ̂rrr rVr ̂r.
r̂rsft, ̂r r*r ̂rwrfa sfhr̂ft 
% in  faft % ̂  T'r  ^

ssrmn  HT̂-fjTtrW ft  I i
sm* ̂r=r ft  r̂̂T *t̂t ?,, fsR wfr 
S5TT7 ĴR-rrf̂r̂  ̂I Jfft rrft  ft
r r f ̂ l ̂ T   ̂T   T  ̂T   f   ? f h :  gfffr  ft  ft  STfTT  fT—  ̂T  

?iriTT CR>it ^ t, OT̂T̂t 3ft 

*7t fâfr ? i  3*mfa*rr*r
q-p? 7T3?r  TT ST '̂IT faqi jfr̂T, ftr
■JJT !TT fafTUT  #rft  JTjTT t I  tff? Wt 
iT*r ̂ rt ;rr m  ft 
?rnp TT̂rfi t,  t̂f 3r7f?r  r̂f̂ifr
*HFiTf q?'T STrfl ,  r̂T *nftt ̂ r 
PfFT £, nfw ?T?f f lr r̂̂r
'4t t I T̂i'T % ftHITfliJ- spf T̂ 
T̂¥J ̂ ̂ T̂'l ̂F  r̂t|nr  r̂f%
T̂TT ̂T *flt JT̂ ^ ̂7" T*T 3TFIT % fan rrsq- 
T̂TTTTTr TT j’TT̂T ft ̂TTTT fTFrmr $tfc[Tr ̂rrf% 
tzrt vr?̂, fsm ft ̂rrrt f̂rr»t ̂fr sTt̂p' %
ft *TR T7,ft I, rr̂ sr̂T STr7-  »fa I 
f̂a 15*  fft% fa f̂ran̂t 3ft q̂T ?m,
?ft ^ t 7t m fis s*rPT faur nrft ?rm | i

ft ̂TfTFl fa fafT ftsft  ftt nr {fnr-
* t t  ft  f p .+ r O   q $ T   r̂r  f a r n :

gr*TT *T?T JÎT |

16 bns.  ̂ ' f

SHRI S. A. DORAI SEBASTIAN: 
(Karur): Sir, I thank you for the1 
opportunity extended to me to raise 
some points with regard to allocation 
of funds—15 crores—to Tamil Nadu. 
The hon. Finance Minister is 'kind 
enough to allot Rs. 15 crores for the 
flood relief work. The usual practice 
of the ruling party of Tamil Nadu is; 
that the work is not given to the pro-
per person. It is not allotted on the 
basis of tenders. It is allotted to the 
party people and they are interested 
only in their affairs. The funds 
allotted are not utilised for the. 
schemê for which they were sanc-
tioned.

For this aspect the entire scheme* 
of supply should be streamlined. Some 
high power committee should be ap-
pointed with Members of Parliament 
or M.L.As with some other high offi-
cials to probe into facts and to see 
that funds are properly distributed. 
They should be asked to visit nlaces 
where works are carried on. If 
schemes are undertaken on this basis, 
the aid given by government will 
definitely be used properly and poor 
people will benefit. Supply position 
in respect of coal and hard coke is 
bad in Tamil Nadu for the past one 
year. The supply is very limited 
when we consider the demand for the 
small scale units in Coimbatore. 
Small scale units in Coimbatore use 
hard coke and pig iron for production 
of agricultural pump sets and casting. 
The supply of hard coke and pig iron 
is inadequate. It is also found that 
states lifce Delhi, Haryana, M.P.s U.P. 
etc. are getting sufficient quantities cf 
coke. I request the hon. Minister 
concerned to look into this so that 
more wagons of coke and pig iron 
could be made available to Coim-
batore and other places in Tamil 
Nadu.  More than twenty thousand
employees are working and by this 
step the unemployment and retrench-
ment could be avoided. I have given 
my suggestions and I request the hon. 
Minister to take note of them and do 
the needful.
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SHRI T. R, SHAMANNA (Banga-
lore South): I am thankful to you for 
giving me an opportunity to. say a few 
words in respect of the first supple-
mentary budget. This supplementary 
budget is for a demand of Rs. 2144 
crores; it is so large as the total ex-
penditure of the Central government 
at one time. The supplementary 
budget should be resorted to generally
lo make certain adjustments. I 
should first refer to the demand under 
the Ministry of energy, coal and 
lignite. There is a demand for Rs. 33 
crores under this head 33 years after 
Independence we are not able to 
manage an industry like coal. We are 
working at a heavy loss in respect of 
coal industry and this amount of 
Rs. 33 crores is needed to give 
interest free loan to Coal (India) 
Limited and to give financial assist-
ance for developing coal industry and 
building up coal reserves. The Gov-
ernment will have to give better 
thought in respect of this important 
industry viz., the coal industry, be-
cause it is a vital raw material need-
ed for all production work and also 
the movement of our locomotives 
particularly when the hydro-electric 
power is showing signs of reduction 
every year on account of bad rain 
conditions. It is very necessary that 
this industry has to be studied in all 
respects and you must see that not 
only the production but also the dis-
tribution of coal is done in a rational 
way so that the .country may benefit 
to the maximum extent. It is unfor-
tunate that this big industry is work-
ing at a heavy loss and the industry 
cannot be made to survive by giving 
assistance at all times. Steps have 
to be taken to see that very soon (his 
industry is made to, stand on its own 
legs, not only to balance its budget, 
but also at the same time it must be 
able to give us surplus.

Furthermore, the production is 
handicapped on account of various 
reasons—labour strike, transport etc. 
The Government will have to go deep 
into the question and see that this 
vital industry is developed to a con-

siderable extent and the heavy loss 
that we are sustaining is reduced.

It is necessary not only for trans-
port but also for the development of 
industries. Many times our Railways 
will not be able to work efficiently. 
In many cases, for months, they have 
stopped the movement of rails for 
want of coal. Many industries have 
declared lay off for want of coal. 
This is significant particularly when 
the power cut is there to the extent 
of 50 to 60 per cent. This industry 
should be developed to such an ex-
tent that it should not only serve the 
industry but also to give impetus to 
the working of our Railways. Fur-
thermore, as a substitute for produc-
ing electricity, coal will be necessary. 
Therefore, I urge that the Govern-
ment should give all serious atten-
tion to see that the coal industry is 
placed on proper lines so that the 
country’s economy may be benefited 
to a considerable extent.

Another expenditure is regarding 
prohibition for which Government has 
been having half hearted and ineffec-
tive policy. I have to state that pro-
hibition was brought by Shri Rajgopal 
Acharya sometime back. To make up 
excise revenue loss Sales Tax was 
introduced. I do not know all India 
figures. But as far as Karnataka 
State is concerned, we are collecting 
heavy Sales Tax to the tune of Rs. 150 
crores and we are collecting Rs. 70 
crores for excise. So, Sales tax is 
increasing every year. Unfortunately 
the Government has not taken so de-
finite policy regarding prohibition. It 
is also unfortunate that they introduce 
prohibition and after sometime or the 
other they re-introduce drinking by 
abolishing prohibition. It is very 
necessary for the Central Government 
to lay dmvn proper policy regarding 
prohibition. They should take a deci-
s i o n  o n c e  for all a s  to how these things 
have to work in the interest of the 
people.

As far as my State is concerned, I 
am sorry to state that year after year 
the revenue on account of the excise 
is increasing by Rs. 10 crores every
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year. If Rs. 70 crores Is spent as pay-
ment of taxes to Government in tke 
form of revenue, it is estimated that 
nearly five times that amount will be 
paid by those persons who drink, that 
is, they will pay Rs. 350 crores and 
we are concerned about the poor people 
who pay large amounts of their earn-
ings to drink toddy and arack. There-
fore, unless and un£il prohibition is 
brought on proper lines, there is n0 
Salvation for our poor people in the 
country. Even the Tamilnadu Gov-
ernment, which had introduced pro-
hibition some years back are now 
relaxing it and soon they may altoge-
ther withdraw it. In our State also, 
we had prohibition for about 10 or 15 
years, but on account of the kalf- 
heartedness of the policy of the Gov-
ernment and also the influence that 
was brought upon the Government by 
the toddy contractors, prohibition was 
quashed again and this devil, namely, 
drinking, has been made legal. In 
Bangalore city itself, there are more 
than a thousand wine shops and even 
in residential localities we are having 
it. Now and then there are deaths 
due to illicit drinking. If you are in-
terested in the health of the people 
and secondly if you are really in-
terested in helping the weaker sec-
tions, this evil drink should be re-
moved. As long as these weaker sec-
tions are addicted to drinking, it is 
impossible for us to see that their 
economic condition improves. There 
fore, in order to help the weaker sec-
tions, it our duty is to see that prohi-
bition is introduced. Therefore, I 
request the Central Government to 
take some concrete steps, lay down 
certain policies in this regard and see 
that the poor people are helped to a 
considerable extent.

With regard to the textile industry, 
Government is spending large sums of 
money to give loans to sick mills and 
to revive them. If we go on paying 
money to run the sick mills, it will be 
very difficult for any Government to 
make financial adjustments. There-
fore, Government must take steps to

see that the textile industry is put on 
strong ground. Next to food cloth is 
a very vital item of our needs. So, 
Government must take steps to see 
that this industry is kept in a good 
state.

In Karnataka, on account of the in-
troduction of silk exchange, nearly 2 
lakh weavers have been thrown out of 
employment and nearly a thousand 
twisting factories have been closed. I 
request the Central Government to 
advise the State Government to see 
that necessary credit facilities are 
given to the weavers and the twisting 
industries so that they may run this 
industry of national interest.

Just like coal, another industry that 
is causing us heavy loss is steel. A 
few years back the cost of steel was 
ranging from Rs. 800 to 900 per ton. 
and now its cost is more than Rs. 2,000 
to Rs. 2,500 per ton.

MR. CHAIRMAN: You can reserve 
all these things for the discussion on 
the regular budget. They may not be 
very relevant now. Please conclude.

SHRI T. R. SHAMANNA; I am con-
cluding. The abnormal increase in 
steel price is causing great hardship 
not only for industries but also for 
building work a I request the Central 
Government to see that this steel in-
dustry is placed on proper lines so the 
the industry as well as the general 
public may not suffer considerably on 
account of the abnormal rise in steel 
price.

Lastly, kerosene and diesel have 
been discussed in full length in the 
House, but there are a lot of difficulties 
in getting kerosene and diesel in 
Karnata. Because there was no proper 
supply of kerosene, many of us are 
facing curses from the people parti-
cularly when we go to them for votes.
I request the Government to see that 
kerosene and diesel are imported in 
sufficient quantities and proper use is 
made of the petroleum products. I do 
not grudge if you ration petrol for cars 
used for unproductive purposes. But
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for genuine consumption by trade and 
the people, particularly weaker sec-
tions who use large quantities of 
kerosene, kerosene and diesel must 
be made available in sufficient quan-
tities so that the poor people can be 
helped to a considerable extent.

MR. CHAIRMAN; Mr. Banatwalla.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Is he talking on his cut 
motions? After him I will speak.

MR. CHAIRMAN; The practice is that 
ttie motions and demands are discuss-
ed together. So he is doing that now.

SHRI G. M. BANATWALLA (Pon- 
nani): Mr. Chairman, Sir, I will con-
fine myself to Supplementary De-
mands Nos, 47 and 67. I have given 
three cut motions also. My third cut 
motion refers to the general failure of 
the Government to prepare complete 
and comprehensive electoral rolls for 
the Lok Sabha elections. As a result of 
this failure, as you know very well, 
thousands and thousands of the names 
of citizens were not to be found on the 
electoral rolls and there were large 
scale omissions and deletions with a 
very serious situation, namely, disen-
franchisement of thousands of our 
citizens. This is a very serious situa-
tion that the House should take note 
of. (Interruptiona). And I must em-
phasise on the Government that this 
is a phenomenon that requires a 
thorough investigation so that such a 
thing does not occur.

Sir, it was very shocking that areas 
after areas were almost forgotten by 
the enumerators and the names did 
not appear in the electoral rolls. (In-
terruptions). So this is the situation.
I have specifically moved this parti-
cular cut motion so that the serious 
situation is realised and the Govern-
ment institute a thorough probe into 
such a phenomenon, take action against 
those responsible for the dereliction of 
their duties and also to ensure that 
such a phenomenon dues noi lepeat
itself in .future.

Let us take the situation in Assam. 
Assam currently is a victim of a violent 
agitation started under the pretext 
that the names of the foreign nationals 
should be removed from the electoral 
rolls. There can be no two opinions 
about this point that foreign nationals 
cannot be allowed to associate them-
selves in our electoral process. How-
ever, it must be understood, and must 
be clearly understood, that the agita-
tion that is there in Assam has very 
mischievous and political motives too 
and the Government must not fall a 
victim to such motives. I must point 
out here that three general elections 
in the years 1971, 1977 and 1980 and 
two panchayat elections in the years 
1974 and 1976 were held with the 1971 
rolls. After all, these elections a 
number of election petitions were filed, 
but you will never come across a sin-
gle election petition where the ground 
taken is that the names of foreign 
nationals were included in the elec-
toral rolls. It should also be remem-
bered in this connection that if you 
make a comparison of the electoral 
rolls for 1978 and 1979, you will find 
that there is a rise of only seven per 
cent, and even this increase is to he 
found in areas where the majority 
ethnic group resides. On the contrary, 
there is a fantastic decline in areas 
where the minorities live. I may sub-
stantiate this point by saying that in 
the minority pockets like Jania, Bagh- 
bar Chenga; Golakganj; Gauhati East, 
Gauhati West, Mangaldoi, Nowgong 
etc,, the number of voters has decreas-
ed, while in other areas where those 
who belong to the ethnic majority 
live, the number has gone up, for ex-
ample in areas like Patacharkuchi, 
Sampathar, .Torhat; Sibsagar etc. 
Therefore, I must impress upon the 
Government that in dealing with the 
situation, proper care should be taken.

It is most unfortunate that even
high police officials and Deputy Com-
missioners were not free from bias 
when thousands and thousands 
objections were filed to electoral en-
tries. Tt in a mntter fact that in
many cases the objections were flcti-
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tious and in others they were minors. 
When I am pointing out all this, I do 
not mean that the names of foreign 
nationals can be allowed to remain on 
our electoral rolls; no, but when such 
an agitation is going on, minorities, 
linguistic or religious, should not be 
subjected to untold hardships of which 
they have been victims during these 
days.

There are cases where no notices 
have been given to persons against 
whom objections were taken. In one 
case, notice was given to a single in-
dividual in respect of 85 voters, and it 
was served on 18th November, 1979, 
at 9 p.m.; directing him to appear the 
very next day, on the 19th November, 
1979, in the morning. That person 
went to see the officer, but could not 
reach him because there was picketing, 
and the same day by the evening he 
was informed that the objection had 
been allowed and all the 85 names had 
been removed from the electoral rolls. 
Such is the situation over there.

The other persons against whom 
there were objections were not allowed 
ta appear. There was intimidation. 
They were driven away, and they were 
not allowed to have their say before 
the authorities. The authorities, I 
may also point out, have been very 
partial over there. Such is the situa-
tion that requires the serious consi-
deration ol the Government.

It is shocking that a large number 
of violent incidents have taken place. 
Official figures have been given of the 
deaths in the brutal atrocities, but I 
may very respectfully submit that all 
these are an under-estimate. Some 
MLA s. of Assam have given a report 
according to which the total number 
of families affected because of this 
violence is 8,000 while the total num-
ber of persons affected is 25,000. Ac-
cording to this report of the MLAs of 
Assamf several of them, which I be-
lieve; they have already submitted to 
Hie Government, the total loss of life 
apprehended is between 800 and 1000

and the loss of property is estimated 
at Rs. 2 crores. Villages after villages 
have been reduced to ashes and tke 
incompetent Government remained a 
mere silent spectator to all these orgies 
that were being committed. Nest 
merely the figures, but consider the 
intensity of the atrocities.

As you have already rung the bell, 
I will resume my seat with only one 
or two examples here in brief. At 
Dighaldonga village, 70 persons belong-
ing to 14 Muslim families were sub-
jected to brutal injuries and then 
dumped into a dry well.

MR. CHAIRMAN; I would appeal 
to the hon. member the situation there 
is not yet quiet, it is explosive not to 
use such words, because the situation 
may become explosive.

SHRI G. M. BANATWALLA; I was 
pointing out to the intensity of the 
whole thing. They were subjected to 
brutal injuries and then dumped into 
a dry well and mercilessly burnt alive. 
At another place, at Chowlkhowa, 
seven persons were killed and.. .

AN HON. MEMBER; Is he telling 
these things based on his personal 
knowledge or what?

SHRI G. M. BANATWALLA: I
have already referred to a report given 
to the Government by a number of 
MLAS of Assam.

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA- 
MAN): Normally, I would not have 
interfered. But, as the Prime Minister 
has seated, it is a very sensitive matter 
and this is totally irrelevant here and 
I cannot be expected to answer this.

SHRI G. M. BANATWALLA; How 
is it irrelevant? Refer to Demand No. 
47.

SHRI R. VENKATARAMAN: The
hon. Member is a very senior member 
and he knows the limitations of tbe 
discussion on the—Supplementary De-
mand for Grants,
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The only thing a Member has to say 
■'is that this amount should not be 
^allowed where this amount has not 
been properly incurred or where there 
has been any excess or abuse, but he 
cannot, merely because a demand is 
brought, discuss the whole question of 
la*w and order in a State.

SHRI G. M. BANATWALLA: The 
-demand has come here in order to 
enable the Government to have a 
proper control of the situation. We 
have a mention of this at page 63 and 
my point is that the Government 
failed totally and completely to . . . .

SHRI <R. VENKATARAMAN; Mr. 
Chairman, Sir, I want to have your 
ruling now. The hon. member cannot 
be allowed to go on in this way.

SHRI G. M. BANATWALLA; I was 
pointing out to .. .

MR. CHAIRMAN: On which de-
mand are you speaking?

DR. S A RADISH ROY (Bolpur): On 
a point of order. The hon. minister 
has stated that it is a State subject.

SHR-I R. VENKATARAMAN: I did 
not say that. The hon. member per-
haps did not hear me.

MR. CHAIRMAN; He only said that 
it was not relevant.

SHRI G. M. BANATWALLA: I am 
sorry that in the concluding remarks 
of mine, such points: have been raised, 
whereas I am trying to be very much 
within the limits of the demand, to 
which I have moved a cut motion. You 
have been good enough to admit my 
cut motion. The cut motion has already 
been moved. I will read out my cut 
motion.

MR. CHAIRMAN; The cut motions 
have been allowed. The cut motions 
are on the electoral rolls.

SHRI G. M. BANATWALLA: I will 
read out my cut motion. The cut

motion that has been allowed on De-
mand No. 47, reads as follows:

“Failure to ensure due protection
to linguistic minorities in Assam and.
Meghalaya during violent agitation
with respect to electoral rolls.”
This arises from Damand No. 47 and 

you have a specific paragraph mention-
ing about it in page No. 63.

I was just concluding and sub-
stantiating what I had said and I 
was asking the Government to, see 
to it that proper action is taken 
against those who have been found 
guilty of dereliction of duty. I have 
said that there can be no two opi-
nions about the fact that foreign na-
tionals cannot be allowed to partici-
pate in our electoral process. There 
can h0 no two opinions about it. But 
then a violent agitation has started 
and, under the pretext of a violent 
agitation, untold hardships cannot be 
caused. The Government cannot 
merely say that it set up one police 
control room for that particular pur-
pose. It is such an inept handling, 
an unimaginative handling and an 
inefficient handlig of the whole situa-
tion. I realise that it was the past 
Government that was responsible for 
all that. I wish the present Govern-
ment well. But I am warning them 
of the difficult and stupendous task 
that is ahead of them. I am sure 
that they will perform their duties 
well and with all the impartiality give # 
due protection to the innocent citizens 
of India, at the same time ensuring 
that our electoral’rolls are really cor-
rected, fair and comprehensive in na-
ture.

With these words, I commend my 
cut motions for the adoption of the 
House.

♦SHRI ERA MOHAN (Coimbatore): 
Hon. Mr Chairman, Sir, our talented 
and capable Finance Minister has pre-
sented before this House the Supple-
mentary Demands for Grants, t am

•The original speech was delivered in Tamil.
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grateful to you for giving me an op-
portunity to participate in the discus-
sion and Put forth certain views on 
behalf of my party the Dravida Mun- 
netra Kazhagam.

The people throughout the country 
should have a stable and sensible Gov-
ernment committed to common weal, 
the Government should not at any 
cost cling to the Chair but give clear- 
cut directions for the progress of the 
nation, such a Government should not 
only be there at the Centre but also 
in the States, only Shrimati Indira 
Gandhi whose entire life is a saga 
of sacrifice is the only national leader 
who can be entrusted with the onero.us 
task of heading the Central Govern-
ment—these were the issues of na-

■ tional importance put forth before the 
people during the General Elections 
to the *Lok Sabha by our leader Dr. 
Kalaignar Karunanidhi who has end-
eared himself to the people of Tamil 
Nadu with his zealous advocacy of 
their causes. He sought the support 
of the people for such a Government 
at the Centre. Not only in Tamil Nadu 
but throughout the country the people 
have given their unqualified verdict 
for such a Central Government. The 
President^ Address and these Sup-
plementary Demands have made it 
amply clear that progressive policies 
are going to be the corner-stone of 
this Government. On behalf of

# D.M.K., I extend mv whole-hearted 
support to these Supplementary De-
mands. I would take this opportunity 
to place before our hon. Finance Min-
ister certain concrete proposals for 
his consideration.

It is the long-standing demand of 
the people of Coimbatore and Singa- 
nallur that they should have Corpo-
ration in the place of Municipality. 
The State Government has been stal-
ling the people that the President of 
India has not yet given the stamp of 
his proposal sent by the State Gov-
ernment. T wou’d request the hon. 
Finance 'Minister to use his good offi-
ces and get the President’s assent

for the proposal of converting Coim- 
batore-Singanallur Municipality into* 
a Corporation.

Coimbatore is known as the Man-
chester of India. On account of in-
adequate and tardy supply of coke and 
pig-iron many hundres of Foundries 
and Small Industries producing pump- 
sets etc. are on the verge of extinc-
tion. Thousands of workers have- 
been thrown out of employment. The 
Central Government should ensure 
adequate supplies of coke and pig- 
iron to Coimbatore’s starving small 
industries which in turn would res-
tore the livelihood of thousands of 
workers in pangs of hunger.

Tiruppur in Coimbatore District is 
nationally known for its Banian in-
dustry. The indiscriminate levy of 
excise duty on this industry in 1979-
80. Central Budget has extinguished 
the mainstay of 50 thousand workers 
here. The hon. Finance Minister 
should look into this immediately and 
do the needful. He has to give suc-
cour to these suffering workers.

The arid zone of Coimbatore Dis-
trict will become a granary if Pan- 
diar-Ponnampuzha scheme is executed 
expeditiously. If green revolution is 
to become a reality, then the work on 
this scheme which is the life-source 
of the people of Coimbatore should 
be started this year itself. I need not 
say that the hon. Finance Minister* 
has a vital role to play in this regard.

In North Coimbatore the railway 
level crossing has not only become a 
serious hurdle to the heavy traffic of 
both industrial goods and human be-
ings hut also a hazard for botv> You 
can imagine the ha-dshm caus**-* lo 
industries and to the public if the 
level-crossing is closed ten times a 
day. Tt is inexplicable to me why 
the survey and other works started* 
some time ago for a Railway over-
bridge have come to a standstill now. 
The Railway over-bridge is an ino-
perative necessity here.
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A predominant section of the po-
pulation in Coimbatore district is 
handloom weavers* They are facing 
the eternal problem of non-availabi-
lity of yarn at reasonable prices in 
adequate quantity. This primary raw 
material of yarn should be made avail-
able to them at reasonable prices in 
adequate quantity.

The Chief Minister of Tamil Nadu 
has dismissed thousands of Police 
personnel because of their partici-
pation in the strike. They have been 
exposed to sun and showers in the 
real sensfi of the term. The hon. 
Finance Minister should ensure their 
return to jobs.

The Central Government has given 
Rs. 15 crores for flood relief. This 
is a drop in the ocean when compared 
to the large-scale devastation through-
out Tamil Nadu, particularly in Co-
imbatore district extensively. The 
•lion. Minister of Finance should allot 
more funds for flood relief. It is 
partinent to point out hear that even 
this sum of Rs. 15 crores has not 
been distributed in a fair manner by 
the State Government. Political 
partisanship has become the prime 
consideration jn the distribution of 
these funds. I demand a high-level 
inquiry so that the public of Tamil 
Nadu get uniform benefit from such 
funds,

I wo'uld like to refer to the Food 
for Work scheme. Under this scheme 
the daily wage of a warker is Rs. 9. 
But in some places in Tamil Nadu 
he gets Rs. 3 at the day’s end arid 
he is asked to sign for Rs. 9. This 
should be looked into.

The employees of the State Go-
vernment, who toil ceaselessly from 
Corning to evening should get equi-
valent scales of pay and dearness 
allowance, as the Central Govern-
ment employees get. The State Go-
vernment employees are doing equa-
lly responsible work.

The Central Government should 
also establish a Medical Research 
Centre in Coimbatore, which is very
necessary in view of the large num-
ber of textile mills and other indus-
tries there.

The Central Government had offer-
ed the workshop for repairing rail 
coaches near Karamadai, which is 
adjacent to Coimbatore. On account 
of lack of interest shown by the Chief 
Minister this offer of workshop for 
Karamadai has been withdrawn by 
the Central Government. I suggest  
that the people of Coimbatore district 
should not become the victim cf the 
vagaries of the Chief Minister. This 
workshop should be established in 
Karamadai.

The result of General Elections is 
a revelation to all of us. It is not 
merely just for a stable Government 
at the Centre; it is also a stigma on 
the non-functioning State Govern-
ments. Shri Devaraj Urs, the Chief 
Minister of Karnataka, realised this 
and resigned in a dignified, decent and 
democratic manner. The other Chief 
Ministers have not come to their 
senses. They are convening a Con-
ference here in Delhi to oppose the 
Central Government^

MR. CHAIRMAN: These are not re-
levant here; you can reserve them 
for another occasion.

SHRI ERA MOHAN: The people 
have given out their dissatisfaction 
against the State Governments which 
are not committed to their welfara. 
While the people are keen that de-
mocracy should flourish in the count-
ry ̂ these State Governments are 
raising the bogey of anti-democratic 
steps of the Central Government 
which has been unequivocal choice 
of the people of India. When in 1971 
the General Elections to Lok Sabha 
were notified, though there was one 
more year to go for the Tamil Nadu 
Legislative Assembly, our beloved lea-
der Dr. Kalaignar Karunanidhi, who 
was then the Chief Minister of Tamil 
Nadu, chose to dissolve the Assembly

2385 LS— 8
1
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also so that the people of Tamil Nadu 
would have a democratic choice. The 
courage of conviction and the manli-
ness exhibited by our leader Dr. Ka- 
laigner Karunanidhi should be the 
beacon-light for the Chief Ministers of 
States who want to cling to the Chair 
despite the people’s verdict.

With these words, I conclude my 
speech expressing my gratitude to 
you for giving me this opportunity.

SHRI BAPUSAHEB PARULEKAR: 
Mr. Chairman, Sir, I have moved, in 
all, four Cut Motions, and I would 
request you....

MR. CHAIRMAN: Please try to be 
brief.

SHRI BAPUSAHEB PARULEKAR: 
I will try to be very brief. Sir. But 
considering the number of Cut Mo-
tions I have moved, I would request 
you to give me tim e... .

MR. CHAIRMAN: It does not de-
pend on the number of Cut Motions.

SHRI BAPUSAHEB PARULEKAR: 
One of the Cut Motions I have mov-
ed is with reference to Demand No. 
67 in respect of the Ministry of Law, 
regarding failure to prepare correct 
electoral rolls and omissions and dele-
tions from the electoral rolls. I fully 
associate myself with the views ex-
pressed by my esteemed colleague, 
Shri Banatwalla, on this particular 
point. But I would like to add two 
or three things to what my learned 
colleague has said.

There are widespread complaints 
about large scale omissions and 
errors in the electoral rolls and they 
have been brought to the notice of 
the Election Commission. But till to-
day no satisfactory explanation has 
come from the office of the Election 
Commission. Therefore, taking ad-
vantage of this opportunity, I would 
like to Invite the attention of the 
Government to this very important

aspect. I would like to invite the 
attention of the hon. Minister— and 
also for the information of the hon. 
Members of this House—to one very 
important instance which would show 
how these electoral rolls were pre-
pared. It has been reported that the 
son-in-law of Chief Minister Shri Ba- 
narasi Das (of Uttar Pradesh) who is 
a member of the Provincial Medical 
Service, has been mentioned as ‘dead’ 
in the electoral roll. He is very well 
and alive. I would request the gov-
ernment to take a very serious note 
of it. This would Prima facie show 
how these electoral rolls were prepar-
ed. In a city like Bangalore, it is 
reported that names 0f the thousands 
of eligible voters had either not 
been included or have been deleted 
without any proper inquiry. Apart 
from all these reports, I would quote 
for the information of this House the 
report in the Press regarding the 
statement made by one of the Chief 
Ministers of our States, namely, Mr. 
Eanarasi Das. He is reported to 
have said:

“15 million voters had been arbi-
trarily deleted from the rolls all 
over the country. Exclusion of a 
large number of voters from the 
rolls had been done with a view to 
brightening the Cong.(I)’s election 
prospects.”

He has also said:
“The Chief Election Commissioner 

Mr. S. L, Shakdher had acted in a 
partisan manner and names of about 
one crore voters had been struck off 
the electoral rolls in UP alone.”

t t o ) :
*TfT m farfTOT % *f7THiT «rr 1 
r>r ?rnr fsft *T*r 1

SHRI BAPUSAHEB PARULEKAR: 
I have not made any statement, I 
only said that this is the statement of 
the Chief Minister of one of the im-
portant States, Therefor?, the Govern-
ment should pay serious attention if 
there is any truth in it.
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Majority of voters belonging to the 
Backward Classes had been purpose-
ly excluded because they belong to a 
particular party. The last point on 
this issue is, that I can very well un-
derstand and appreciate, that the offi-
cers who went to the houses of vo-
ters did not find the persons in the 
house or know their whereabouts but 
I am not in a position t0 understand 
how the names were deleted after 
the voters’ lists were prepared. The 
Government owe an explanation to 
the House on this particular issue. I 
fee] if this be true, it indicates a deli-
berate attempt to disenfranchise many 
voters and I would request the gov-
ernment to make a statement on this 
particular issue.

Coming to the other important point 
that is with reference to Demand No. 
50 in respect of Police and the Home 
Ministry, I did try to invite the atten-
tion of the government by giving call 
attention motions or adjournment 
motions or short notice questions with 
reference tQ the crime situation in 
Delhi. But unfortunately or for-
tunately the hon. Home Minis-
ter was not prepared to admit any of 
these motions. Whatever it be, unfor-
tunately or fortunately, since the new 
government assumed office, a serious 
crime wave has flared up in this 
capital city of Delhi. Panic has grip-
ped the people of the capital follow-
ing the dacoities and burglaries and 
about 6 persons have been seriously 
injured. In broad day light in the 
capital place of our country the cul-
prits have committed a robbery in a 
car and then moved on to other pla-
ces and have committed dacoities and 
robberies in jewellers’ shops. All these 
are situated only within a kilometre 
of the Police station and this is in 
spity of the fact that heavy police pat-
rolling is done. Then there is a mur-
der case reported of a school tea-
cher........

) : *nmfcT
*ncr srits %nix | 1 aft 1

% vy* qr$7 3r TVm $

cur sfsfet  t  ? ^  srtsfc f ?

MR. CHAIRMAN: You have raised 
this point. But} there is also a Demand 
on Police. Shri Parulekar, you may 
go ahead.

SHRI BAPUSAHEB PARULE-
KAR: When they were making an
attack on the DMK, no point of order 
was raised.

MR. CHAIRMAN: Please be brief.
SHRI BAPUSAHEB PARULEKAR: 

I have mentioned only a few cases. 
But there are plenty of cases. They 
show that the people in Delhi have 
become panicky. When they leave 
their homes in the mornings for jobs, 
they are not sure whet he- they will 
be back home safely in the evening. 
I am saying this particularly because 
we are newcomers to Delhi. So we are 
all concerned with our safety.

AN HON. MEMBER: You are quite 
safe. ■ . . .  .

SHRI BAPUSAHEB PARULEKAR: 
The police have confessed that the 
law makes any headway worthwhile.

I would request you to take a se-
rious note of the situation in the city 
of Delhi, I would mak*2 a mention of 
one more demand also. That is about 
the plight of the »ex-servicemen. I 
wanted to make my submission on this. 
But I know my limitation. I would 
only invite your attention to the mi-
serable plight into which these ex-
Servicemen are.

THE MINISTER OF FINANCE 
AND INDUSrAY iSHHI R. VF.N&A- 
TARAMAN); Mr. Chairrran. when 
I present the Supplementary Esti-
mates for the adoptirn by rhf House,
I may, at the outset, mention that 
I do not endorse all the demands tta t 
have been ol3;»id in this House.

In fact, Government is continuous. 
Having inherited the legacy, I am 
called upon to discharge the obliga-
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tions which the Government should 
meet. The purpose therefore is to 
see that some of the expenditures 
which have been incurred and for 
which the provision has got to be 
made are regularised through the 
Demands for Grants.

If hon. Members had understood 
this situation, perhaps, they would 
not have been very critical of the 
supplementary estimates and demands 
A bulk of the criticism really relates, 
to the Administration that has just 
gone by, This Government, in the 
last fifteen days, cannot be held res-
ponsible for the bulk of the criticism 
that has been voiced in this House. 
Nevertheless, as I said, the Govern-
ment is continuous and it is my duty 
to clarify the position and to say 
what is right and proper. In the cir-
cumstances, I am not in a mood to 
score debating in the House. I am 
not going to throw blame on anyone 
on the other side of the House.
I will merely confine myself to certain 
points which have been raised and I 
shall leave them for the Members to 
decide.

sft fawnm i r̂ ht  t r T $ wr=mrH

«ft i sr* eft star ft |  i

MR. CHAIRMAN: He will reply
as far as possible.

SHRI R. VENKATARAMAN: I
shall go in the order in which the 
Members have spoken and I shall try 
to explain the position.

Sir, Mr. Saha was very eloquent 
about the land reforms and the fail-
ure of some of the States to imple-
ment the land reforms. People of 
this House are quite familiar with 
this criticism. Everybody is aware 
that the land reforms have not been 
implemented as fully as they should 
have been ‘but in this respect my 
information as well as my experience

is that no particular State is free 
from criticism. In fact; every state 
has been lagging behind in the mat-
ter of land reforms. . . .

AN HON’BLE MEMBER: Not
Kerala.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Not Andhra Pradesh
also.

SHRI R. VENKATARAMAN: And 
the way in which it could be imple-
mented leaves a lot of room for im-
provement. Therefore, I would say 
so far as this government is con-
cerned it would exert its influence 
with various State governments to 
see that the land reforms are imple-
mented both in letter and spirit and 
see that proper satisfaction is secur-
ed to the large number of landless 
people to the extent it is possible.

Now, there is one question which 
was specifically raised and that is the 
question of the ‘food for work’ pro-
gramme. Here I want to deal with 
the whole question of drought relief. 
You are aware that the Schemes for 
assistance for drought relief and 
other calamities like floods have been 
provided by the Seventh Finance 
Commission. The Finance Commis-
sion has said that in respect of floods 
and other such calamities there will 
be a 75 per cent grant from the 
Centre and 25 per cent should be 
met by the State but in respect of 
drought the position is that the affect-
ed State can be given up to 5 per 
cent of its Plan allocation for the 
year as advance Plan assistance and 
that is how allocation has been made 
to each State.

17 hrs.
My hon’ble friend, Shri Panigrahi, 

referred to the disparity in various 
States in respect of two items. One 
is in respect of grants under the cen-
trally sponsored schemes and the 
other in respect of allocation of the 
margin money or 5 per cent of the



Plan allocation. So far as the Plan 
outlay is concerned, each State Plan 
differs and the 5 per cent advance 
Plan assistance for each State will 
give a different figure for each State 
and this is the first part of the as-
sistance. Then with regard to the 
drought we have already a scheme 
for food for work and that is being 
continued. 1.5 million tonnes of food 
is being given to all the States in 
the country under the normal pro-
gramme of food for work. In addi-
tion as a relief for drought the Centre 
has earmarked 2 million tonnes of 
foodgrains as ‘food-for-work’ pro-
gramme for drought affected areas. 
This will mean as much as a release 
of Rs. ,280 crores for drought relief. 
Many States have not yet given their 
expenditure statements. Therefore, 
they have not drawn the amount 
which ig due to them. But, as far 
as the Centre is concerned, it has 
allowed them to draw as much grain 
in advance as possible. Therefore, 
as far as the Centre is concerned, it 
lias given all assistance possible for 
drought relief. If in spite of it, there 
are some States. . . .

SHRI ANAND GOPAL MUKHO- 
PADHYAYA (Asansol): Just a point 
of clarification. Would you kindly 
mention the names of the States 
which have not yet been able to give 
the statement of accounts for the 
focd supplied under the foo^ for 
work programme and the money sup-
plied for drought and flood relief? 
Has the State Government of West 
Bengal submitted it or not?

SHRI R. VENKATARAMAN: I
think only two State Governments 
have indicated the expenditure soi 
far and they are Maharashtra and 
Rajasthan. The other States have 
not submitted any accounts. There-
fore instead of saying who has not,
I would better say who has fur-
nished information.

AN HON. MEMBER: He wants to 
know whether the West Bengal Gov-
ernment has given or not.

.233 D.S.G., 1979-80 MAGHA 10,

MU. CHAIRMAN: I . don't vt(ant 
this sort of dialogue to be continued. 
Please wait till he finishes.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA: Under the food for 
work programme, food has been 
given. May I know whether the same 
food, instead of being used for work, 
has been given to the party cadres 
and supporters of the respective gov-
ernments, prior to the date of elec-
tion for having votes?

MR. CHAIRMAN: Mr. Minister,
you please complete your speech. 
Later on, if time permits, we will 
allow questions. Otherwise there 
will be no limit to this.

SHRI R. VENKATARAMAN: I
have mentioned all these points so 
that Parliament Members who are 
interested in this subject may exer-
cise their influence on their respec-
tive State Governments to see that 
they influence their governments to 
send the statement of accounts and 
draw money. I am willing to give the 
money. There is no Finance Minister 
who says, I will give the money; 
here 1 say, I will give the money 
if the statements of accounts are 
furnished. This is in relation to the 
programme of drought relief. I 
would very humbly submit to the 
consideration of the House that in 
view of the very large allocation that 
has been made, namely, two million 
tonnes of foodt apart from the nor-
mal 1.5 million tonnes of food for the 
programme and the assistance which 
is given as 5 per cent of the plan 
allocation, there is no scope for any 
critcism that the drought relief pro-
gramme is in any way withheld or 
in any way dealt with in a very 
parsimonious or poor manner.

Then, the next point which Mr. 
Saha mentioned was about the coal 
fields which he wanted to be im-
proved. Another hon. Member Mr. 
Samanna mentioned about the coal 
fields. Sir, it is true that our pro-
duction of coal has not kept up with 
our estimates or targets and our

1901 (SAKA) D.S.G., 1979-80 2 34
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needs. Actually we are not produc-
ing anythinng over a 100 million 
tonne and while cur needs are pro-
gressing every year rapidly at the 
rate of 8 to 10 per cent, it is a pity 
that coal production has been lagging 
behind.

I do not want to throw the blame 
on anybody. As far as this Govern-
ment is concerned, it will try its ut-
most to see that production of coal 
is stepped up and it will initiate 
schemes so that the production of 
coal and consequently the production 
of energy is also increased.

This is all I could say at this mo-
ment. Otherwise I would be enter-
ing into a tedious and profitless de-
bate on why coal was not produced 
in the past, what are the reasons, 
etc.

This is all 1 would say. .
SHRI ANAND GOPAL MUKHO- 

PADHYAYA: On a point of clarifica-
tion. Is there going to be a change in 
the policy of the government?

MR. CHAIRMAN: If the Minister
does not yield I cannot help.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA: Is there going to be a
change in the policy of the Govern-
ment as regards re-nationali^ation of 
coal mines? That is number one. 
Number two is this.

MR. CHAIRMAN: Mr. Minister, are 
you yielding?

SHRI R. VENKATARAMAN: I am 
not yielding.

MR. CHAIRMAN: The Hon, Minis-
ter says he is not yielding. The honu 
Member may please resume his seat.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA: This is a major policy 
matter.

MR. CHAIRMAN: Let the HonT>le 
Minister complete his speech. Later on 
you can ask him.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA:............**

MR, CHAIRMAN: This will not go 
on record.

SHRI R. VENKATARAMAN: Shri
Panigrahi referred to the food subsidy* 
We have increased the procurement 
price, both of wheat and rice and that 
is the reason for the Supplementary 
Demand which is now before the 
House. An amount of Rs. 40.0 crores 
has been the result of the increase in 
subsidy which has been given.

So far as sugar is concerned, again 
it is a thorny problem. A large num-
ber of people want the levy sugar to 
be distributed at a particular price. 
Then the question arises whether the 
free sugar should be sold at a higher 
price. So far as sugar is concerned, I 
wish to inform the House that in con-
sultation with the Agriculture Minis-
try, a policy will be devised very soon 
and we do hope to maintain the price 
of sugar around the figure at which it 
is now selling.

SHRI CHINTAMANI PANIGRAHI: 
65 per cent of the sugar is to go to the 
market as levy sugar. So that con-
sumers get sugar at a lower price. But 
when is it going to be released?

SHRI R. VENKATARAMAN: The
levy sugar is given when the market 
needs it and the Government is con-
tinuously in touch with the situation. 
Today, nobody can say that there is 
a scarcity in the market and the com-
plaint 19 that they want sugar at a 
lower price. Members of Parliament 
should be associated with some of the 
drought relief programmes. Well, 
this is a matters in which they should 
work in co-operation with the States 
and the Centre cannot give any speci-
fic direction.

Next point is that the rural electri-
fication programme should be speeded 
up. In the supplementary estimate

••Not recorded.
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we have provided for R.E.C. pro-
gramme and we are sure that this 
will enable the Corporation to elec-
trify the rural areas as quickly as 
possible.

Then Shri Maya Thevar and one or 
two others gave a massive support to 
the Government. They did not very 
much criticise or call for any com-
ment on the items which are in the 
Supplementary estimates. Shri Rama- 
vatar Shastri raised some very im-
portant issues. Now, the first point 
was about the Dearness Allowance to 
the government employees. Under 

%the existing rules, government servants 
are entitled to payment of dearness 
allowance when there is an increase 
of 8 per cent of the annual average 
consumer price index. Now, this 
annual average price index had in-
creased by 8 per cent in November 
1979. It had increased to 344. That 
means it crossed 342 points. This gov-
ernment came to power 15 days back 
and I have already taken up the mat-
ter and we are looking into it. If Mr. 
Shastri feels anger, the anger should 
be against the people who were in 
power earlier, that is, from Novem-
ber 1979 till 14th January 1980. This 
government came to power on the 14th 
and it has immediately taken up the 
matter for consideration. Then the 
■second point which he raised, was 
about bonus for the Government em-
ployees. So far as Government em-
ployees are concerned, the present 
agreement relates only to 3 catego-
ries—Railway employees, Posts and 
Telegraphs employees and Defence 
Production employees. There is no 
agreement in respect of payment 
of bonus for other Government em-
ployees. It may be the case of Mr. 
Shastri that others should also be 
paid, but that is only a claim and it 
is not one on which there hag been an 
agreement. And the Government, as 
at present informed by the various 
agreements already reached, is liable 
to pay bonus in respect of only these 
3 categories; and that is being done.

A number of people referred to the 
question of small scale industries—Mr. 
Dorai Sebastian for instance, and some

other Members on this side also. It 
is undoubtedly true that the small 
scale industries require a considerable 
amount of special attention. Without 
special attention, they cannot survive 
the competition of the large 
scale industries. Therefore, some 
kind of an arrangement should be 
made, certainly, for their getting coke, 
coal, pig, iron etc. There can be n# 
two opinions on that. But on the 
supply of these things, the matter i* 
now being looked int0 by the State 
Governments. It has to be really 
attended to by the State Governments. 
But the Centre will try to use its in-
fo uence and good offices in seeing that 
there is an equitable distribution of 
these 3 essential commodities for the 
small scale industries. Specific in-
stances may be brought to the Gov-
ernment fop attention, so that we can 
look into the matter and do our best. 
(Interruption) While dealing with th* 
budget, I will probably be mentioning 
about marketing facilities.

Mr. Shamanna referred to a few 
points, including the loss due to Pro-
hibition This is a matter on which 
there can be an endless debate; and 
I do not want to go into this question. 
There are people who believe in Pro-
hibition as an article of faith, and 
there are others who do not. There-
fore, it is a matter of one's own in-
clination. So far as the revenue part 
is concerned, we will see that there ia 
no unnecessary dilution of the resour-
ces. If the State cannot afford the 
loss of revenue, then there will have 
to be some re-thinking on the ques-
tion. It will have to be done by the 
States. The Centre will not, as in 
the past, take a firm line on this. We 
are mentioning this because we have 
not taken a definite decision on this 
question. *

There is a reference to the loss i* 
the steel industry. It is true that 
the steel industry has not lived up to 
its expectations. In fact, this year 
the target of production was some-
where about 7 million tonnes of sale-
able steel. And actually, we will 
be producing 4.9 million tonnes cf
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•steel. And this hag caused a great 
deal of financial strain. That is why 
we have provided for it in the Sup-
plementary Budget.

Mr Banatwalla spoke about the de-
fective electoral rolls. This is a 
matter, again, in which the previous 
Government should be held to account. 
Actually, we on this side had a lot of 
complaints, that the electoral rolls 
were defectively prepared; and before 
the elections, a large number of peo-
ple now here on this side of the 
House, had bitterly complained, and 
even sent telegrams to the Election 
Commission.

AN HON. MEMBER: It was there 
in your constituency.

SHRI R. VENKATARAMAN: I do 
not want tot make any issue personal. 
That is why I did not refer to it.

SHRI BAPUSAHEB PARULEKAR: 
How did it happen? We are interest-
ed in knowing it,

SHRI R. VENKATARAMAN: I can 
take care of myself. There are two hy_ 
potheses possible. One is that the 
provious government engineered it. 
The other is that it happened by 
mistake. Now, it is left to parties 
to decide who did it.

(Interruptions)

AN HON. MEMBER: The State
Governments must be responsible for 
it because they are incharge of it.

SHRI R. VENKATARAMAN: 
Therefore, do not try to throw stones 
on others. People who are living in 
glasshouses als0 should not throw 
stones on others. Particularly being 
in a very vulnerable position, it would 
not be fair to criticise anybody. But, 
at the same time, I would say that as 
far as possible in the future no such 
room should be given for a complaint 
of this kind, because free and fair 
election is a sign of democracy and 
we are interested in free and fair

elections irrespective of the parties to 
which we may belong

Shri Banatwalla also referred to cer-
tain hardships which are caused to 
the minority there. As I said earlier 
during my intervention—I never in-
tervene when the other Member ia 
speaking—this is a very sensitive mat-
ter and the Prime Minister has already 
said that we are looking into this. 
Therefore, I thought that it was better 
not to mention it.

The hon. Member mentioned a num-
ber of items about the needs of Coim-
batore and Tamilnadu. I am quite 
sure he will take it up when the bud-
get discussion comes up in this House 
later.

Now I will come to Shri Parulekar’s 
points. He again mentioned about 
the electoral rolls and I have ans-
wered this question. The second point 
he raised was about the deterioration 
in the crimes situation in Delhi. The 
question is really a ticklish one. In 
fact, if I were interested in scoring a 
debating point, which I am not, I 
would have said that having lost elec-
tions people begin to let loose some 
of these very anti-social elements. It 
is no good trying to trow mud on 
other people particularly after having 
been incharge of administration for 
33 months. The previous govern-
ment was responsible for law and 
order situation in Delhi. Everyone 
knows that in the last 33 months, the 
law and order situation in Delhi had 
deteriorated.

SHRI BAPUSAHEB PARULEKAR: 
At that time, the Congress. I had lost 
elections.

SHRI R. VENKATARAMAN; Con-
gress I had won elections merely be-
cause of the deteriorating law and or-
der situation in Delhi and in other 
parts of the country because of their 
prices policy. Therefore, we are very 
clear on this. It is not right to say ; 
that within 15 days there had been j
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deterioration in the law and order 
situation; whereas you who were res-
ponsible for the law and order situa-
tion for years, three years, you 
had allowed this thing to deteriorate 
to such an extent that it was not pos-
sible on the very next day after as-
suming office to completely curb i t  
I assure you on behalf of the Gov-
ernment that every effort will be made 
to see that the citizens of Delhi will 
have a peaceful existence in this city. 
His rights, his property and his per-
son will be protected and in this we 
will spare no efforts.

SHRI BAPUSAHEB PARULEKAR: 
It is a question of your safety and my 
safety.

SHRI R. VENKATARAMAN: Both
of us are involved. Everybody is 
involved in this. I want the coopera-
tion of all sections of the House at 
least in some of these things such as 
the maintenance of law and order 
situation. I have met almost all the 
points which have been raised.
(Interruptions) **

MR. CHAIRMAN: Nothing will be 
recorded. He has replied to all the 
points. If the House, agrees, I shall 
now put all the cut motions together 
to the vote of the House.

All the cut motions were put and ne-
gatived.

MR. CHAIRMAN: Now the question
is:

“That the respective supplemen-
tary sums not exceeding the amounts 
on Revenue Account and Capital 
Account shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated 
Fund of India to defray the charges 
that will come in course of payment 
during the year ending the 31st day

of March, 1980 in respect of the fol-
lowing demands entered in the se-
cond column thereof:—

Demand Nos. 2, 4, 6, to 8, 10 to 
13, 1-3, 16, 18, 20 to 23, 26, 27, 29 to 
32, 35, 39, 41 to 43, 47, 49, 50, 52, 54̂  
58, 59, 61 to 63, 67, 68, 70, 71, 75, 77 
to 79, 82, 90, 92, 95, 97, 99 and 100.

The motion was adopted.

17.21 hrs.
APPROPRIATION BILL,* 1980
THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave 
to introduce a Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979-80.

MR, CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979-
80.’

The motion was adopted.
SHRI R. VENKATARAMAN: Sir,

I introduce the Bill.

17.23 hrs.

CONTINGENCY FUND OF INDIA 
(AMENDMENT) BILL

MR. CHAIRMAN: We take up the 
next Bill.

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I want elucidation 
on one point. When I spoke on the

**Not recorded.
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